
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES―II SECT10N)

RATIFIED ⅣIINUTES OF THE NORⅣIS COMMITTEE― II ⅣIEETING NO.20/81
HELD ON 12.01.2016

PIcasc Note

(1)  IrOr inbrmation Of exporters,Norms Committec― H handles aH cases pertaining to

ixation/ratincation of norms for Export Products falling undcr ITC(HS)Chapter 72 to

76,78 to 80,85。 Cornlnunications in rcspect of cases/pertaining to NC― II Inay bc sent to

emJl address:nc2.dgiの nic.in

(li) In ccrtain cases thc decision of the Norms CommLtee refers to the Recommendttions/
Obscrvations/Dcflciencies received froFn the Conccmed Technical Authority. Wherever

applicable,a scanned copy of such document has bccn placcd at the end ofthe Minutes,

in running serial ordcrs. The concerned flrrn/company may 80 through the same and

respond accordingly.

(面) Similarly,a scanned copy of the blank Standard Dciciency Format,which may ind a
referencc in NC dccisions,has also been attached in the end.This rnay also bc referred to

by the concerncd flrrn/company and rnay be responded accordingly.

(市) The Norms Committee has taken decision only with respect to technical aspect/wastage
norrns. Whilc rcdccming thc applications, RAs should check that the applicant has

lLllflHcd aH rcquiremcnts as prcscribcd  in policy/procedurc including those in Policy

Circulars No.50/2009-2014(RE 2010)dated 28th December,2011,Policy Circular
No.14(RE-2012/2009-14,  datcd  4th  February,  2013  and  O.M. No.
01/92/180/Misc./AM.13/PC¨ V1/10 dated 15.04.2014 or any other provisions under

「 TP/HBP for EODC.

The Mccting No.20/81 dated 12.O L2016 of Norms Committec‐ II for thc year 2015-16

、vas held on 12.01.2016 under the Chairrnanship of Shri Jaikant Singh, Additional E)irector

(〕 eneral of lroreign l｀ rade to considcr thc follo、 ving applications for ratiflcation of norrns in

rcspcct of advance authorizations under Duty Exemption Scheme(Chapter¨ 4)of Foreign Trade

Policy 2015-20.1｀ he foHo、ving rnembers were present in the rneeting:―

SI.No. Name & Designation Department

DIPP

つ
４ Shri S.K. Bhatnagar, Dy. Industrial Adviser MoS

3. Shri O.P. Sharma, Jt. Industrial Adviser C&PC

4. ShH K.S.Sodhi,Asstt.Dircctor(ME) MSME

く
υ Shri Pradyumna Sahu,FTDO DGFT

Casc No.:12/17/81-Alク C2/2015 Party Namc:KE-1｀ECHNICAL
TEXTILES PVT.1ン TD.

Mect No/Date:20/8卜     Status:Deferred

Shri S.K.Jain,DoO.



HQ Filc

101/81/050/00335/AM16/

Decision:NC noted that

no reply from the flrm

cxpeditc reply.

RLA Filc

:02/24/040/Oo188/AM12/ 16.01.2012

C&PC Deficiency letter was issued to
has been received, NC dccided to scnd

12.01.2016             1

Lic.No/Date:0210172542 1Dcfcr
‐
Datc:23.02.20!6

thc Arrn on 23.12.2015。 As
a rcnlindcr tO the ttrnl tO

The case stands deferred to 23.02.2016.

Case No.:l/23/Bl-ALC2/2013 party Name:MAK CONTROLS
AND SYSTEMS PVT LTD.

HQ File RLA Fite:01/81/050/00387/AMt4/ :sztzitoiotool32/AM14/
Decision : NC observed that the case has been referred
comments.

'fhe case stands deferred to 23.02.2016.

iCase No.:1/14/81-ALC2/2013

HQ File

:01/81/o50/Oo206/AM14/

Party Name:EPSILON
BATTERIES PVT.LTD.

RLA File
:08/24/040/00o32/AM14/

that the case has been referred to MoEIr. NC dccided

‐ヽ4cct No/Datc:20/81‐

ALC2/2015
1201.2016

Lic No/Datc:3210o63581

29.05.2013

tO MoD.NC decidcd

Case No.:2/8/81-ALC2/2013

HQ File

:01/81/050/00118/AM14/

Decision:NC Obscrved
comments.

Mcct No/Datc:20/8ト

IALC2/2015
12.01.2016

Lic.No/Datc:0810120617
30.o4.2013

Status:Doferrcd

Defcr

‐Datc:23.022016

to wait fOr their

Status:Defcrrcd

Dcfer

Date:23.02.2016

on 13.II.2015

NC decided tO

Status: Deferred

Defer
Date:23.02.2016

to wait for their

The case stands deferred t0 23.02.2016.

Case No.:8/14/81‐ALC2/2013  Patty Namc:ASSOcIATED   IMeet No/Datc:20/8ト
PIGMENTS LIMITED      IALC2/2015

12012016

:予
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The case stands deferred t0 23.02.2016.

IParty Name:TTP

.TECHNOLOGIES PRIVATE
ILIMITED

RLA File
:07/24/040/Oo155/AM14/

Meet No/Dtte:20/81-

ALC2/2015
12.Ol.2016

Status: Deferred

Lic NO/Datc:0710098022

0309.2013
Defer



Decision : NC observed that clarification from RA is still awaited regarding whether the AA
has been issued on net to net basis. NC decided to send a reminder to RA to expedite the reply.

The case stands deferred to 23.02.2016.

Case No.:35/2/81-ALC2/2014  Party Name:GRAVITA
LTD.,

INDIA  Meet No/Date:20/8ト Approved

Decision : NC decided to ratify the norms of above AA as per written comments of MSME
vide U.O. No. 30( 196)1 15-ME dated 29.12.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

HQ File

:01/81/050/00036/AM15/

HQ「 ile
:01/81/050/00018/AM15/

Decision:NC observed
has been issued on repeat

・
「 he casc stands deferred

RLA File

:13/24/040/00048/AM14/

RLA FHe
:03/94/040/00901/AM14/

ALC2/2015
12.01.2016

Lic.No/Date:1310045824

17.01.2014

Case No.:62/2/81-ALC2/2014  Party Name:CROM PTON
GREAVES LIヽ41TED,

HQ File

:01/81/050/00063/AM15/

Dccision:NC observcd that the reply ofthc nll‖ has

dccidcd to、 vait for their commcnts and defer thc case.

1｀he case stands dcferrcd to 23.02.2016.

Case No.:66/2/81‐ ALC2/2014  Party Name:CROMPTON
GREAVES LIMITED,

Mcet No/Date:20/81‐

ALC2/2015
12.01.2016

Status:Deferred

Lic.No/Datc:0310767077  Defcr

21.01.2014              Date:23.02.2016

been refcbrrcd to DHI for comments.NC

Meet No/Date:20/81‐

ALC2/2015
12.01.2016

Status: Deferred

Status: Deferred

HQ Filc RLA F‖ c Lic.No/Datc:0310767749 Defer

:O1/81/050/00067/AM15/       :03/94/040/00498/AM14/      .24.01.2014

Decision:NC observcd thatthc reply ofthc flrm has been refcrred to DHI

decidcd to、vait for their comments and defer the case.

1｀he case stands deferred to 23.02.2016.

Case No.:17/2/81-ALC2/2014  Party NameiVSM VENTURE  Meet No/Datc:20/81‐
CONTROL SYSTEMS P.LTD ‐ALC2/2015

12.01.2016

Datc:23.02.2016

for comments.NC

RLA File Lic.No/Datc:0510378008 Defer

:05/24/040/00410/AM14/      103.02.2014             
‐Date:23.02.20161

that clariflcation from RA is stiH awaited regarding whether the AA

basis.NC decided to send a reminderto RA to expedite the reply.   ‐

lo 23.02.2016.
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Case No.:71l2 /81-ALC2/2014 parry Name:ASSocTATED Meet No/Date :20/g1_
PIGMENTS LIMITED AI.C2I\OI5

12.01.2016
HQ File

:01/81/050/00o72/AM15/
RLA File

:02/24/040/Oo189/AM14/
Lic.No/Datc:0210199764

07.02.2014

Mcet No/1)ate:20/81‐

ALC2/2015
1201.2016

Lic.No/Datc:11loo27893

1202.2014

to DoT.NC dccided

Status:Dcferred

.Dcfcr

Datc:23.02.2016

on 13.ll.2015

NC decidcd tO

IStatus:Deferrcd

Dcfcr

Datc:23.02.2016

to、vait fOr their

10
Decision : NC noted that MSME Deficiency retter was issued to the company
followed by reminder on 09.12.2015. Reply of the.o*puny is still awaited.wait for the reply of the company.

The case stands deferred to 23.02.2016.

‐ ase No.:48/2/81‐ALC2/2014 Party Name:VINDHYA
I                   TELELン INKS LTD,

‐HQ Filc             RLA Filc

ll :01/81/050/00o49/AMi5/      :11/24/040/Oooo8/AM14/

‐Decision:NC Observed that thc cast has been rさ

“

rrea
comments.

う
４

The case stands deferred to23.02.2016.

Case No.:1212lll-ALC2/2014 party Name:BHANSALI
CABLES & CONDUCTORS
(P) LTD.,

HQ File RLA Fite
:01/81/050/00013/AMt5/ :05/23t040/00075/AMt4/

Decision : NC observed that the case has been referred
comments.

. ect No/Date:20/8卜     status:Deferred
lALC2/2015
12.01.2016

Lic.No/Date:0510379333 1Defer
13.02.2014              Datc:2302.2016

to DoT.NC decided tO wait for thcir

HQ File

:01/81/050/00025/AM15/

DecisiOn:NC Observed
comments.

The case stands deferred to 23.02.2016.

Case No.:24l2181-ALCzl2Ol4 party Name:BHANSALI
CABLES & CONDUCTORS
(P)LTD,

RLA Filc
:05/23/040/Oo537/AM13/

that the casc has bcen referred

The case stands deferred to 23.02.2016.

Case No.:86/2/81-ALC2/2014 parry Name:BHANSALI
CABLES & CONDUCTORS
(P) LTD.,

Mect No/Datc:20/8ト

ALC2/2015
12.Ol.2016

Lic No/Date:0510380166
24.02.2014

to DoTo NC dccided

Status:Deferred

Defer
Date:23.02.2016

to wait for their

Meet No/Datc:20/81‐

ALC2/2015
1201.2016

葛電轟豊:轟1=

Status: Deferred14



HQ File              RLA Filc
:01/81/050/00087/AM15/      :05/23/040/00265/AM13/

Dccislon :NC obscrvcd that thc casc has becn retrred

comments.

′
「 he case stands deferred to 23.02.2016.

Case No.:1/2/81-ALC2/2014  Party Name:APAR
INDUSTRIES LIMITED

RLA Irilc

:34/24/040/00001/AM15/

Case No.:20/17/81-ALC2/2015 Party Name:EFD lNDUCT10N
PRIVATE Iン 1ヽ41TED,

HQ「 ilC RLA File

Lic No/Datc:0510380165  Defer

24022014

to DoT.NC

Date:23.02.2016

decided to、 vait for their

HQ File

:01/81/050/00002/AM15/

Meet No/Date:20/8卜     Status:Deferred
ALC2/2015
12.01.2016

Lic.No/Date:3410039725  Dcfcr
Datc:2302.2016

l5 
Decision : NC observed that application on the subject AA of the company has not yet been

received. NC decided to send a reminder to RA, Vadodara to forward two sets of application

at thc carliest.

l'he case stands deferred to 23.02.2016.

Case No.:38/8/81-ALC2/2014
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HQ Filc

:01/81/050/00249//ヽ M15/

Party Name:NATIONAL STEElッ
AND AGRO INDUSTRIES
LTD.,

RLA File

156/24/040/00006/AM15/

03.04.2014

Mect No/Datc:20/81‐     Approved
ALC2/2015
12.012016

Lic.No/Datc:0710104269  1

Approved

Meet No/Date:20/81‐       Approved
ALC2/2015
12.01.2016

Lic.No/Date:5610004271

:01/81i050/003431 AMl6l :0712110401011791AM141 21 .0s.2014

l6 
Decision : NC decidcd to ratify the norms of above AA as per written comments of DHI vide

U.O. No. 3(207)l2ol5ITSW(B) 1396 dated 18J22015 (copy enclosed).

RA may take suitable consequential action accordingllr.

Casc No.:21/17/81-AlJC2/2015 Party Name:EFD INDUCT10N  Meet No/Date120/8ト
PRIVATE LIMITED,        ALC2/2015

12.01.2016

HQ Filc RLA File Lic.No/Date:0710104271

:01/81/050/003441 AMl6l :07121l040l01l92lAMl4l 2l -05.2014

I7 
Decision : NC dccided to ratify the norms ofabove AA as per written comments of DHI vide

U.O. No. 3(208)l2TlSITSW(B) 1397 dated 18.12.2015 (copy enclosed)'

RA may take suitable consequential action accordingly.
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、AT,yt,k,SVitable cOnsequential actiOn accOrdingly.

Case No。 :33/8/81‐ALC2/2014 Party Namc:METENERE LTD ‐Mcet No/Datc:20/81-
ALC2/2015
12.01.2016

Lic.No/Date:0510388084 Dcfer

comments of MoS

Status: Deferred

Datc:23.022016

company on 13.11.2015

awaited. NC decided tO

Status: Deferred

Datc:23.02.2016

HQ File RLA Filc
:01/81/050/00244/AM15/ :05/24/040/00073/AM15/ 0306.2014
19
Decision:N(〕 noted that MsME Denciency letter was issued to thc
foHowed by rerninder On o9.12.2015. Reply of the cOmpany is still

wait forthe reply Ofthe cOmpany.

The case stands deferred t0 23.02.2016.

Case No.:35/11/81‐ ALC2/2014 Party Name:HBL POwER    
‐Meet No/Datc:20/8ト

SYSTEMS LTD。 ,         ALC2/2015
,1201.2016

HQ File RLA Filc Lic No/Date:091oo6061o Dcfcr
:01/81/050/00349/AM15/ :09/24/040/Ooo57/AM15/

DecisiOn:NC decided tO send a lcttcrtO nrrn t。

HQ Filc

:01/81/050/Oo343/AM15/

DecisiOn:NC Obscrvcd

RLA Filc
:34/24/040/00o13/Aヽ 415/

that thc rcply ofthc nrrYl has

0807.2014

Lic.No/Date:3410040368

16.07.2014

つ
乙

comments of the representative of DIpp:

Information in respect of S.No. 4,5 &. l1

The case stands deferred to 23.02.2016.

submit the following inlormation as per thc

of Standard Deficiency Letter.

case No.:12lrl/Bl-ALc2r20r4 party Name:ASSocTATED Meet No/Date :20/gr_
PIGMENTS LIMITED ALC2/2015

12.01.2016
HQ File RLA File Lic.No/Date:0 210204395:01/81/050/00 326/AMts/ :02/241040/00069rAftsr 0g.07.20r 4
Decision : NC noted that MSME Deficiency retter was issued to the companyfollowed bv reminder on 09.r2.20r5. Repry of the.;*p;;; is stiil awaited.wait for the reply of the company.

The case stands deferred to 23.02.2016.

case No.:29l lr/81-ALC2/20!4 partyName:ALST6M INDrA Meet No/Date :20rgr _LIMITED, ALC2/2015
12.01.2016

Status:Defcrred

Defcr

Date:23022016

on 13.11.2015

NC decided tO

Status:Deforred

Defer

Date:23.022016

been referred

L暮盤:鳳f



dccidcd to、vait fbr their comments and defer the case.

Thc casc stands dcferrcd to 23.02.2016.

Case No.:73/11/81-Al」 C2/2014 Party Name:ALSTOM INDIA  Mcct No/Date120/8ト
LIMITED,               ALC2/2015

12.01.2016

HQ File

:01/81/050/00387/AM15/

HQ File

25 :01/81/050/00350/AM15/

HQ Filc

:01/81/050/00400/AM15/

RLA File

:03/94/040/00347/AM15/

LIMITED

RLA File

:04/24/040/00101/AM15/

RLA Fllc

:02/24/040/00091/AM15/

Lic.No/Date:0310786931

16.072014

市lcct No/Date:20/8ト

ALC2/2015
12.01.2016

Lic.No/Datc:0410159H6
28.07.2014

to DoT.NC decided

Approved

Status:Deferred

Defer
Date:23.02.2016

to wait for their

Decision:NC decided to radfy the norms ofabove AA as per w● tten comments of DHI宙 dc

U.Oo No.3(143)/2014/TSW(B)/dated ol.01.2016(copy Cnc10sed).

RA may take suitable consequential action accordingly.

24

Casc No.:6/11/81-ALC2/2014 Party Namc:SIECHEM

HQ File

TECHNOLOGIES PRIVATE
LIヽ41TED

RLA File

:01/81/050/00320/AM15/      :04/24/040/00091/AM15/

Dccision:NC obscrvcd that the casc has been rcferred

comments.

1｀hc casc stands defcrrcd to 23.02.2016.

Casc No。 :36/11/81-ALC2/2014 Party Namc:INDO C00L
COMPOSITES PRIVATE    ALC2/2015

Meet No/Date:20/81-

12.01.2016

Lic.No/Datc:0410159126

01.08.2014

Status:Deferred

Defer
Date:23.02.2016

for comments.Decision : NC observed that the reply of the firm has been referred to C&PC
NC decided to wait for their comments and defer the case.

'Ihe case stands deferred to23.02.2016.

Case No.:86/11/81‐ AlJC2/2014 Party Name:ASSOCIATED
PIGMENTS LIMITED

Meet No/Date:20/8卜     Status:Deferred l

ALC2/2015
1201.2016                           ‐

Lic.No/Date:0210204734 Defer      
‐

.08.08.2014              Datc:2302.2016

、vas issued to the company on 13.ll.2015‐

company is stin awaitedo NC decided tol

26 Dccision : NC noted that MSME Deficiency letter

followed by reminder on 09.12.2015. Reply of the

wait for the reply of the company.

The case stands deferred ro 23.02.2016. n(il^1,/
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Case No。 :54/11/81-ALC2/2014‐ Party Namc:METENERE LTD Mcct No/Datc:20/81-

HQ File

:01/81/050/00368/AN415/

HQ File

101/81/050/00316/AM15/

HQ Filc

:01/81/050/00570/AM15/

HQ File

:01/81/050/00571/AM15/

RLA File
:05/24/040/00178/AM15/

ALC2/2015
12.01.2016

Lic.No/Date:0510390703

22.08.2014

、vas issued to the cOmpany

company is still a、 vaited.

‐Status:Dcferrcd

Defer

Datc:23.022016

on 13.11.2015

NC dccidcd tO

27
Decision : NC noted that MSME Deficiency letter
followed by reminder on 09. 12.2015. Reply of the
wait for the reply of the company.

The case stands deferred to 23.02.2016.

Case No.:2/t llSl-ALC2/2014 party Namc:TTp

０
４

Case No.:35/17/81-ALC2/2014 Party Name:ALSTOM INDIA

LIMITED,

TECHNOLOGIES PRIVATE  ALC2/2015
LIMITED

RLA File

:07/24/040/00170/AM15/

RLA Filc
:34/24/040/Oo214/AM15/

RLA File

:34/24/040/Oo213/AM15/

12.01.2016

Lic No/Date:0710106521 Defer

25.08.2014 Date:23.02.2016

company has nOt yct bcen

scts of applicatiOn at thc

Mcet No/Datc:20/81‐

ALC2/2015
1201.2016

Status: Deferred

ILic.No/Date:3410040713 Dcfer
‐24.11.2014              Datc:2302.2016

been referrcd tO DHI fOr cOmments.Nё

Status: Deferred

Mcct No/Datc:20/8ト Status: Deferrcd

Date:23.02.2016

for comments. NC

Mcet No/Datc:20/8ト

ALC2/2015
12.012016

Decision : NC observed that application on the subject AA of the
received. NC decided to request RA, Bangalore io forward two
earliest.

The case stands deferred to 23.02.2016.

Decision : NC observed that the reply of the firm has
decided to wait for their comments and defer the case.

The case stands deferred ro 23.02.2016.

case No.:36/l7l8l-ALc2lz0l4 party Name:ALSToM INDIA Meet No/Date :20/gl_
LIMITED, ALC2/2015

12.01.20t6

Lic.No/Datc:3410040722 Defcr
25.112014

Decision : NC observed that the reply of the firm has been refbrred to DHI
decided to wait for their comments and A"f., the case.

The case stands deferred to 23.02.2016.

Case No.:45/17/81-ALC2/2014 Party Nainc:BINDAL
31 SMELTING PVT LTD

Approved
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HQ File RLA File Lic.No/Date:0510392310

:01/81/050/00580/ノ Mヽ15/        :05/23/040/00383/AM15/       08.12.2014

Dccision:NC decided to ratify the norms of above AA as per written comments of MSME

vide U.O.No.30(16)/15-ME dated 12.01.2016 as under:

RA may take suitablc consequential action accordingly.

Case No.:56/17/81¨ ALC2/2014 Party Name:LM WIND POWER MeetNo/Date:20/81‐
BLADES(lNDIA)PVTo LTD  ALC2/2015

12.01.2016

HQ Filc                RLA File                Lic.No/Datc:0710107176
:01/81/050/00591/AM15/      :07/24/040/00323/AM15/       12.12.2014

Dccision:NC obscrved that the rcply ofthe flrrn has been rcferred to C&PC

NC dccidcd to wait forthcir commcnts and deferthc case.

The case stands deferred to 23.02.2016.

Casc No。 :84/17/81-ALC2/2014 Party Namc:BILCARE
Llヽ41TED

Status: Deferred

Defer
Date23.02.2016

for comments.

Meet No/Date:20/8卜     Status:Deferred

ALC2/2015
12.012016

Lic.No/Datc:3110065219 Dcfer

Status: Deferred

ILic.No/Date:3210077400 Defcr

21.01.2015              Date:23.02.2016

1 has been referred to DoT for comments.NC

case.

Meet No/Date:20/81-

ALC2/2015
12.01.2016

Status: Deferred

20.012015 Date:23.02.2016

Decision :NC deliberated the comments furnished by C&PC vide O.M. No. 4601114312014'
t'pC.lldated0l.l0.20l5andalsoheardtheargumentsoftherepresentative ofthatDepartment

and l.elt that different wastages have been recommended for same items. NC, therefore,

decided to call a representative of the company for a Personal Hearing during NC meeting

before the norms could be fixed in the subject AA'

'l'he case stands deferred to 23.02-2016.

HQ Filc

:01/81/050/00619/AM15/

HQ File

34 :01/81/050/00561/AMi5/

RLA File

:31/83/040/00228/AM15/

RLA Filc

:32/21/040/00162/AM15/

Party Namc:R.R.KABEL
LIMI′
「
ED,

RLA Filc

:03/95/040/01018/AM15/

Casc No.:26/17/81-ALC2/2014 Party NamelMAK CONTROLS 
‐
Meet No/Datc:20/8ト

AND SYSTEMS PVT LTD.  ALC2/2015
■2.01.2016

Decision : NC observed that the reply of the firm

decided to wait for their comments and defer the

The case stands deferred to 23.02.2016.

Case No.:39/5/81¨ ALC2/2015

HQ File

:01/81/050/00139/AM16/

Lic.No/Date:0310794640 Defcr

… “
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DecisiOn:NC noted that DIPP Denciency letter was issued tO

おHOwed by rerninder On 09.12.2015. Reply ofthe cOmpany is

、vait fOrthe rcply Ofthe cOmpany.

The case stands deferred t0 23.02.2016.

the company on
still awaited. NC

13.11.2015

decided tO

Case No.:31/_5/81¨ ALC2/2015  Party Name:SUPRA QuALITY McetNo/Date:20/8ト
IEXPoRTS(INDIA)PVT.LTD. ALC2/2015

1201.2016

Approved

HQ File

101/81/o50/00131/AM16/

Decision:NC decided
corninents Of DIPP vidc

RLA F‖ c
:03/95/040/Olo49/AM15/

Lic.No/Date:0310794963

27.032015

to ratify the norms Of abOve AA on repeat basis as per written

U.O.No.12/2/2016-TSw/36 dated 12.Ol.2016 as under:

36 l' Quantity of import item at Sl. No. I may be allowed as 16g.13 Kgs. on net tonet content^basis in export product at Sl. No. l, taking clue form sloN c-22g.2' Quantity of import item at St. No. 2 may be allowed L toos.zz Kgs. on net tonet content basis in export product at Sl. No. I .3' Quantity of import item at si. No. 3 may be allowed as I g4.g Kgs. on ner ro ne1content basis in export product at sl. No. 2, takingclue form sloN c-22g.4' Quantity of import item at Sl. No. 4 may u-. urro*"a as gg4.74.4 Kgs. on net toner content basis in export product at Sj. No. 2 .

RA may take suitable consequential action accordingly.

Case No.:24l5/gl-ALC2/2015 party Name:METAL CARE Meet No/Date :20/gl_ RejectedALLOYS PRIVATE LIMITED. 
i:;?::,,J

HQ File RLA Fite:01/81/050/00124/AMt6/ :ozrsi/oqoroto54/AMls/ |;";|."ifii.,r3107e5006
37 Decision : NC noted that the company has not repliea to MSME D/L dated 09.10.2015 andreminder dated 09'll'2015. Since no reply was received form the company despite repeated

[ffii[;,n:ffi'#[L}::'to reject the case with direction to nrm to pay customs dury

RA may take suitable consequential action accordingly.

Case No.:8/5 /gl-ALC2/Z0lS party Name:HICAL NSE Meet No/Date :20/gl_ Status:Deferrcd

iffiffif-,cs PRrvArE ALC2/2015

He Fire ;; ;'";" t2'ot '2016

:t ,,iluriiioso /xot0B/AMt6/ \)ir[,liio,oo487/AMts/ ,ti.;]."/fii"'o7toto7s77 
Derer

Decision : NC observed that the reply of the firm has been referred to Deity for comments.NC decided to wait for their 
"o.r"ni. and defer the case.
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′
「 he casc stands detrrcd to 23.02.2016.

39 :01/81/050/00107/AM16/      :07/24/040/00470/AM15/       15.04 2015              Date:23.02.2016

Decision:NC obscrvcd that the case has been referred to MNRE.NC decidcd to wait for

their comments.

The case stands defcrred to 23.02.2016.

Case No.:4/5/81¨ A12C2/2015   Party Name:TD POWER
SYSTEMS LTD

Approved

HQ Filc RLA Filc

40・
01/81/050/00104/AMi6/     :97/24/040/00,13/AM16/    .1704.2015

Decision:NC dccidcd to ratify thc norms ofabove AA as per written comments of DHI宙 de

UoO.No.3(143)/2015/TSW(B)/406 dated 23.12.2015(copy enc10sed).

RA lnay take suitablc conscquential action accordingly.

Casc No.:7/5/81-AI」C2/2015

HQ「 ilC

Party Name:TATA POWER
SOLAR SYSTEMS LTD.

RLA Filc

Meet No/Datc:20/8卜     Status:Deferred
ALC2/2015
12.01.2016

Lic.No/Datc:0710108018 Dcfer

Mcct No/Datc:20/81‐

ALC2/2015
12.01.2016

Lic.No/Date:0710108076

Mcet No/Datc:20/81‐     Status:Deferred l

ALC2/2015
12.01.2016

Lic.No/Date:0510393999 Dcfer      l
27.042015 Date:23.022016

to submit information as per written

dated 3 1.12.2015 (copy enclosed).

41

Case No.:9/5/81‐ ALC2/2015  Party Namc:BINDAL
SMEL 「́ ING PVT LTD

HQ Filc RLA File

:O1/81/050/00109/Aν l16/      :05/23/040/00006/AM16/

Dccision : NC decidcd to send a letter to flrrn

commcnts of MSME宙de U.0.No.30(183/15-ME

The case stands deferred to 23.02.2016.

Case No.:37/8/81‐ALC2/2015 Party Namc:L&T
HYDROCARBON
ENGINEERING LIMITED

RLA File

Party Name:BARODA

Meet No/Date:20/81‐

ALC2/2015
12.01.2016

Lic.No/Date:0310795786

Status:Deferred

Defer
‐
Date:23.022016

one month tirne

HQ File

or:0li8l/050/00l8liAMl6l :03l95l}40l0l064lAMl5i 08'05'2015

Decision :NC observed that on their request, the company has been allowed

to lurnish reply.

'l'he case stands deferred to 23.02.2016.

fr*vr ;qrrr+rq ftq-rq orFttmtt
Foreign Trade O?v€lol)ment Ofl'icc7

fier izrrrrrq ryeridxtraq
Dlrectorate Gefloral o, Forelgn Tioda
qiFliiq Bqi'rt, Depgt. of Comm.rc.

crnt{ Tqrr. Tt E\i.fl
Udyog Bh.sr.o, Now !'.lhl
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HQ File

:01/81/050/00172/AM16/

HQ File

:01/81/050/00171/AM16/

EQUIPMENT AND VESSELS IALC2/2015
PVT LTD               12.01.2016

RLA Filc

:34/21/040/00043/AM16/
Lic.No/Date:3410041222
12.05.2015

Decision : NC decided to ratify the norms of above AA as per written comments of DIpp
vide U.O. No. l2l2l20l6-TSW43 dated I 2.01.2016 as under :

l. Net Empty weight of export products may be specified as 2g0 MT.
2. Quantities of import items at Sl. No. I to 5, l0 & l2to 16 may be allowed on

net to net basis with accountability clause. Quantity of import item at Sl. No. l6
may accordingly be reduced as 40 Sets.

3. Import items from sl. No 6 to 9 may be deleted as requested by the firm.4. Word "Relevant" may be prefixed with the description of import item at Sl. No.
I I and its quantity may be allowed as 1.02 Mtr./mtr. content in export items.

RA may take suitable consequential action accordingly.

Case No.:2718/81-ALC2/2015 party Name:HICAL NSE Meet No/Datc:20/81‐ Status:Deferred

Defer
Date:23.02.2016

for comments.

ELECTRONICS PRIVATE   .ALC2/2015
LIMITED

RLA File

:07/24/040/00057/AM16/

12.01.2016

Lic.No/Datei071 0 108272

27.05.2015

Decision : NC observed that the reply of the firm has been referred to Deity
NC decided to wait for their comments and defer the case.

The case srands deferred to 23.02.2016.

case No.:l/8 /81-ALC2l2ols parry Name:cEE DEE METAL Meet No/Date :20rgl-
ALLOYS (P) LTD, ALC2/2015

t2.01.20t6
HQ File RLA File

Rejectcd

45 Decision : NC noted that the company has not replied to MSMII D/L dated 09.10.2015 and
reminder dated 09'11.2015. since no reply was received form the company despite repeated
reminders, the committee decided to reject the case with direction to firm to pay customs duty
& applicable interest for EODC.

RA may take suitable consequential action accordingly.

:01/81/050/00145/AM16/ :07/24/040/Ooo48/AM16/

Case No.:44/8/81-ALC2/2015 Party NttheiMOTHЁ
たs6、

SUMISYSTEMS LTD.,

46 10 1ile              ttLA lil`

:01/81/050/00188/AM16/      :o5/24/040/Ooo94/AM16/

Decision:Nc Obscrvcd that th8 re11シ 61:he Artt his

Lic.No/Date:0710108283
2805.2015

Mect No/Datc:20/8卜      status:Defcrred
ALC2/2015
112.012016

Lic.No/Datc:0510394455 Defcr
04.062015

becn rcferred tO

Date:23.02.2016

12



NC decided to wait fortheir comments and deferthe casc.

′
「 he case stands dcfcrred to 23.02.2016。

Case No.:45/8/81‐ ALC2/2015 Party Name:MOTHERSON   ‐Mect No/Date:20/8ト
SUMISYSTEMS LTD.,     IALC2/2015

112.012016

HQ Filc

47 :01/81/050/00189/AM16/

Decision : NC observed that the reply of the firm has been referred to C&PC
NC decided to wait for their comments and defer the case.

'fhe case stands deferred to 23.02.2016.

Casc No.:2/8/81-ALC2/2015  Party Namc:CEE DEE METAL McctNo/Date:20/8卜     Reiected
ALLOYS(P)LTD,        ALC2/2015

12.01.2016

HQ Flle RLA FHe Lic.No/Date:0710108322 1

:01/81/050/00 | 46lAMl6l :071241040/00072lAMl6l 05.06'201 5

43 Decision : NC noted rhat the company has not replied to MSME D/L dated 09.10.2015 and

reminder dated 09.11.2015. Since no reply was received form the company despite repeated

reminders, the committee decided to reject the case with direction to firm to pay customs duty

& applicable interest for EODC.

RA may take suitable consequential action accordingly.

Case No.:40/8/81‐ ALC2/2015  Party Name:ANGLO STEEL   IMeet No/Date:20/8ト
PVT LTD,               ‐ALC2/2015

‐12.01.2016

Approved

RLA Fllc

105/24/040/00097/AM16/

Lic.No/Datc:0510394456

04.06.2015

Status: Deferred

Defer
Date:23.02.2016

for comments.

49

HQ File

101/81/050/00184/AM16/

HQ File

:01/81/050/00185/AM16/

RLA File
:03/94/040/00173/AM16/

RLA File
103/94/040/00165/AM16/

.Lic.No/Datc:0310796526

09.06.2015

Dccision:NC decidcd to ratify thc norms of above AA as per written comments of MSME

vide U.0。 No.30(136)/15-ME dated 12.01.2016(copy enc10sed).

RA may take suitablc consequential action accordingly.

Case No.:41/8/81¨ ALC2/2015  Party Name:ANGLO STEEL   IMect No/Date:20/81-
PVT LTD,              ALC2/2015

12.01.2016

Approved

Lic.No/Date:0310796525

09.06.2015

Decision : NC dccided to ratify the norms of above AA as pcr written comments ol MSME

vide U.O. No. 30( 137)ll5-ME datcd I 2'01 .2016 (copy enclosed)'

A
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RA may take suitable consequential action accordingly.

case No.:42l8181-ALczl20ls party Name:ANGLO srEEL Meet NoiDate :20lgl-
PVT LTD, ALC2/2015

t2.01.2016
IHQ File

51 :01/81/050/00186/AM16/

HQ Filc

:01/81/050/00144/AⅣ l16/

HQ File

:01/81/050/00167/AM16/

Case No。 :26/8/81-ALC2/2015

54

HQ File

:01/81/050/Oo170/AM16/

l諸況 .話器 野 l=漑 霜 傷慨 憶 譲 潤鳳 鸞
高mtt J MSME

RA may take suitable cOnsequential actiOn accOrdingly.

RLA File

:03/94/040/00182/AM16/

RLA File
:56/24/040/00o50/AM15/

METAL FIBRES(INDIA)
P.LTD

RLA File
:05/23/040/Ooo25/AM16/

Party Name:ZENITH
PRECIsloN PVT LTD.,

RLA File
:07/24/040/ooo80/AM16/

ILic.No/Date:0310796527
09.06.2015

Mcet No/Datc:20/81-

ALC2/2015
12.01 2016

Lic.NO/Date:56100o4629
16.06.2015

Approved

Approved

Status:Dcferred

Defer

Date:23.02.2016

Case No.:44/5/81-ALC2/2015  Party Name:MITTAL
.APPLIANCES LIMITED,

p∝面on:NC decided b品 1島el。品
飛徹 ;vi譜 lT:十;:]を ::1聡 F∝

面 釧52 comments Of DIPP宙 de U.o.No.12/2/2016

■ 辮 罵 脚
辮VttL糧亀&∴腑 魁電/酬m鷺

RA rnay take suitable cOnsequential actiOn accOrdingly.

Case NO.:23/8/81-ALC2/2015 Party Name:FRICTIoN MeetNo/Date:20181- Rcjected
ALC2|20l5
12.01.2016

Lic.No/Dare:0 5 I 039457 7
r 6.06.201 s

53 Decision : NC noted that the company has not replied to MSME D/L dated 09.10.20r5 andreminder dated 09'll'2015' Since no reply was received form the company despite repeatedreminders' the committee decided to reject the case with direction to flrm to pay customs duty& applicable interest for EODC.

RA may take suitable consequential action accordingly.

Mect No/Datc:20/8ト

ALC2/2015
1201.2016

Lic No/Date:0710108374
16.062015

FOr● :■n Tr.― r,D‐・v',o■ :■  ■ ■|,●
『

缶 洵 覇 円 R f品 1・ I ●∵ ∫
D:rectorat● Gortera:o,F=せ  :`n Trnd●
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Decision : NC observed that the reply of the firm has been referred to MSME for comments.
NC decided to wait for their comments and defer the case.

The case stands deferred ro23.02.2016.

Case No.:l/l4l8l-LLC2l20l5 Party Name:DIAMONI) Mect No/Date:20/81‐ Approved
ENGINEERING(CHENNAI)  ALC2/2015

HQ File

101/81/050/00266/AM16/

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vide U.O. No.l2l2l20l6-TSW/55 dated 12.01.2016 as under:

55 l. Word "Relevant" may be prefixed with the descriptions of import items at Sl.

No. I to 45.
2. Quantities of import items at Sl. No. I to 37 may be allowed on net to net basis

with accountability clause as claimed by the firm.
3. Quantities of import items at Sl. No. 38 to 45 may be allowed as 1.02

Kgs./Kg. content in export items.

RA may take suitablc consequential action accordingly.

Case No. :3/8 / 8l - LLCZ /201 5

IIQ Filc
:0 I /8 I /050/00 | 47 I AMI 6l

56 Decision : NC observed
received. NC decided to
at the earliest.

PVT LTD

RLA F‖ e

104/24/040/00074/AM16/

Party Name:APAR
INDUSTRIES LIMITED

RLA File

12.01.2016

Lic.No/Date:0410160813

16.07.2015

Mect No/Datc:20/8卜     Status:Deferred
ALC2/2015
12.01.2016

Lic.No/Date:3410041389  Dcfer

:34/24/040/00332/AM15/       21.07.2015              Date:2302.2016

that application on the sutteCt AA ofthe company has not yet been

send a reminderto RA,Vadodara to forward two sets of application

The case stands deferred to 23.02.2016.

Case No.:43/8/81-Alノ C2/2015 Party Name:APAR
INDUSTRIES LIMITED

HQ File

:O1/81/050/00187//ヽ M16/
57 Dccision:NC oも

served

received. NC decided to

at the earliest.

RLA File

:34/24/040/00119/AM16/

Meet No/Date:20/81‐     Status:Deferred

ALC2/2015
12.01.2016

Lic.No/Date:3410041393 ‐Defer

23.07.2015 Date:23.02.2016

that application on the subject AA of the company has not yet been

send a reminder to RA, Vadodara to forward two sets of application

'f he case stands deferred to 23.02.2016.

58 Case No.:10/14l81- ALC2l20l5 Party Name:'fOSHIBA

l*r qrtrrq €cr*i orl€f"v;-,Q
For6ig;r frade Oovolol)rnent Ofi icc?

f&*:n sq;qr< ry6-1i:fis11p5q
Olrectorate Genersl ot Forollrfl Tr:rda
trfffitq Frrnlueptt. of Conrmcrc.

\giqtq q-dr. q"C Ff=.fi
Ualyog Bh.rvan. New u'olhl
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Lic.No/Date:0910062433  Defcr

0308.2015

:13腫げ
°f DⅢ 宙de Uoo.No.x195ソ 2015/TSW(Bソ391 dated

The case stands deferred t0 23.02.2016.

HQ File

:01/81/050/00275/AM16/

HQ File

:01/81/050/00267/AM16/

HQ File

:01/81/050/00327/AM16/

DecisiOn:NC Observed
their cOmments.

TRANSMISSIoN& ALC2/2015
DISTRIBUTION SYSTEMS   12 01.2016

RLA File
:09/24/040/00209/AM16/

PVT LTD

RLA Filc
i04/24/040/00115/AM16/

12.01.2016

Lic.NO/Datc:0410160895

10.08.2015

PVT.LTD

RLA Filc

:31/83/040/Ooo81/AM16/

!2.01.2016

Lic.No/Date:3110065614

28.08.2015

Date:23.022016

as per   、vrittcn

16.12.2015(copy

IStatus:Deferrcd

Defer

Datc:23.02.2016

Case No.:2/14/81-ALC2/2015 party Name:DIAMONI) Meet No/Date:20/8ト Approved
ENGINEERING(CHENNAI) IALC2/2015

つ
４

3.

4.

59

Decision : NC decided to ratify the norms of above AA as per writtcn comments of DIpp
vide U.o. No. l2l2l20l6-TSW59 dated r 2.01.2016 as under :

word "Relevant" may be prefixed with the descriptions of import items at sl.
No. I to 8.

Quantities of import irems at Sl. No. I &.2 may be allowed as 1.05 Kgs./Kg.
content in export items.

Quantities of import items at Sl. No. 3 to g may be allowed as 1.02 Kgs./Kg.
content in export items.
Import items at Sl. No. 9 may be allowed on net to net with accountability
clause

RA may take suitable consequential action accordingly.

caseNo.:4/I7l8l-ALC2/201I partyName:TNDUSTRIAL 
MeetNo/Date :20/gr-

METAL POWDERS (tNDrA) ALC2I2Ot5

that the case has been referred to MSME. NC decided to wait for

The case stands deferred to 23.02.2016.

Case No.:6/14/81-ALC2/2015 Party Namc:GLAZIUM
FACADES PRIVATE
LIMITED

RLA Filc
:31/83/040/00o67/Aヽ 416/

Mect No/Date:20/81‐      status:Deforl・ cd
ALC2/2015
12.01.2016

Lic.No/Date:3H0065618 Defcr
HQ Filc

:01/81/050/Oo271/AM16/

DecisiOn:NC Observed
03.09.2015 Date:23.02.2016
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their comments.

The case stands deferrcd to 23.02.2016.

Case No.:18/17/81-ALC2/2015 Party Name:JINDAL SAW LTD IMeet No/Date:20/8卜     Status:Deferred
ALC2/2015
‐12.01.2016

Lic.No/Datc:0510395537 Defcr

62 
Decision : NC obscrved that application on the subject AA of the company has not yet been

received. NC decided to send a reminder to CLA, Delhi to forward two sets of application at

the earliest.

'lhe case stands deferred to 23.02.2016.

HQ Filc

:01/81/050/00341/AM16/

HQ Filc

64 :01/81/050/00329/AM16/

HQ「 ile
:01/81/050/00336/AM16/

RLA File

:05/23/040/00229/AM16/

RLA Filc
:04/24/040/00134/AM16/

RLA File

:05/23/040/00233/AM16/

04092015

Mcet No/Date:20/8ト

ALC2/2015
12.01.2016

Meet No/Date:20/8ト
'ALC2/2015

1201.2016

Lic No/Datc:0410161005

10.09.2015

to DIPP.The representative

to refer the case to DeitY.

Lic.No/Date:0510395590
11.09.2015

Date:23.02.2016

Status: Deferred

Status:Deferred

Defer

Datc:23.022016

of DIPP stated

HQ File Lic.No/Datc:5210041627 Defer

:01/81/050/00330/AM16/      :52/24/040/00043/AN116/       07.09.2015              Date:23.02.2016

Decision:NC observed thatthe reply ofthe flrm is being referrcd to DIPP for comments.NC

dccidcd to、vait fbr thcir comments and deferthe case.

′
I｀ hc casc stands defcrrcd to 23.02.2016.

Case No.:7/l7l8l-iLC2/2015 Party Name:PESHWA
ENGIN EERING&WIRE
COMPANY

RLA File

Casc No.:6/17/81-ALC2/2015 Party Name:Z7‐「 INDIA
PRIVATE LIMITED

Decision : NC observed that the case was referred

that the case does not pertain to them. NC decided

The case stands deferred to23-02.2016.

Case No.:13/17/81‐ ALC2/2015 Party Name:KEIINDUSTRIES Mcet No/Date:20/8卜     IApproved
LIMITED                ALC2/2015          ‐

12.01.2016

65 Decision : NC decided to ratify the norms of above AA as per written comments ol DIPP

vide U.O. No.12l2l20l6-TSW/65 dated 12.01.2016 as under:

l. Net weight of export products may be specified as under:

17
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．
Ｎ。

Net Export
Weight
(Kgs./Km)

sl.
No.

Net Export
Weight
(Kes./Km)

sl.
No.

Net Export
Weight
(Kes./Km)

sl.
No.

Net Export
Weight
(Kgs./Km)

| 1476.5 0 1646。 7 19 62.3 28 l110.6
う
４ 1476.5 l 2013 20 88.9 29 1297.1
3 1701.l 2 3238.1 つ

４ 83.6 30 2516.2
4 3861.l 3 5797.8 22 100.5 31 3474.3
5 950.8 4 19.4 23 121.4 つ

乙
●
Ｄ 532.2

6 1410.1 5 39.8 24 146.5 33 623.2
7 4453.I 6 72.7 25 175.8 34 601.8
8 17204.9 7 95.8 26 215。2 35 2092.9
9 8569.8 8 231.6 27 421.8 36 9745.8

2. Quantities of import item at Sl. No I viz. Copper Wire Rod/CC Rod(EC Gradc)/
copper cathode (99.99% purity) (Electrolytic grad" ) may be allowed as under:a) For Export products mentioned at Sl. No. I to 4, 15 to lg, 2l to 24,2g, as per
Engineering Table 4.

b) For Export product mentioned at Sl. No. 5, as l.0l
product.

c) For Export products mentioned at Sl. No. 6,7, l0 to
Engineering Table 5.

d) For Export products mentioned at
3479.2 Kgs./Km, 3493.3 Kgs./Km
Table 5.

Kgs./kg content in the Export

12,25 to 27,29,32 to 35 as per

Sl. No. 8, 9, l3 as 5013.7 Kgs./Km.
respectively , taking clue from Engineering

e) For Export products mentioned at sr. No. 14, lg, 20 as lg.2 Kgs./Km, lg.2
Kgs./Km, 27.3 Kgs./Km respectively , taking clue from Engineering T"able 5.0 For Export producrs mentioned at Sl. No. 30, 31, 36 as Dgq.q Kgs./Km,
1756'7 Kgs./Km, 4448.2 Kgs./Km respectively, taking clue from Engineering
Table 5.

3' Quantities of import item at Sl. No 2 viz. Relevant XLPE Compound may be allowed
as 1.05 Kgs./kg content in the export products at Sl. No. I to l3 &. 27 to 36.

4. Quantities of import item at Sr. No. 3 i.e. pvc Resin may be ailowed as 1.05
Kgs./kg content in the export products at Sl. No. 6 to 36.5' Quantity of import item at Sl. No. 4 i.e. Galvanised Steel Wire/G.I. Wire may be
allowed as l.0l kgs/kg content in the Export products at Sl. No. I to g, I0 to I3 &
27 to 36 as claimed by the firm.

6' Quantities of import item at Sl. No 5 viz. Glass Mica Tape may be allowed as
1.02 kgs./kg content in the Export products at Sl. No. I to 5.

7 ' Quantity of import item at Sl. No. 6 i.e. Semi Conducting Tape/Water Blocking
Tape(Cable grade) may be allowed as 1.02 Sq.Meters/ Sq. Meiers content in the
Export products at Sl. No. g & 9.

1;;;l "- I l'd -
$rr '"-'-^. '' '.tr..l .'i'. t ,.:lda
gii.it{r.i 't i- .:{./I-'i" !rir. of il .- i.nerGa

ir 'j:I z. '.'.1, 
=; I 'lli''ii - -Uoicc ilhawin, h{ew !'tlhl

8. Quantity of import item at Sl. No. 7 i.e. wooden Drum may be al
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packing policy.

RA may take suitable consequential action accordingly

Case No.:5/17 l8l-ALC2/2015 Party Name:MANDEEP CABLE MeetNo/Date:20181-
PVT.LTD. ALCzIzOIs

12.01.2016

Approved

Decision : NC decided to ratify the norms of above AA on repeat basis as per their Advance

Authorization No. 051039L808 dated 29.10.2014 ratified in NC meeting No. 03/81 dated

19.05.2015, as per written comments of DIPP vide U.O. No. l2l2l20l6-TSW66 dated

12.01.2016 as under :

(i) "30 V, I-IDPE Insulated, MPPO Jacketted" may suffixed with description of
66 export item.

(ii) Net Weight of export items may be specified as 19869 Kgs.

(iii) Quantity of import item at Sl. No. I may be allowed as 3026 Kgs. as

l.0l kgs./Kg. content in the export item.
(iv) Quantity of import item at Sl. No. 2 may be allowed as s 1.02 Kgs./kg. content

in the export item as claimed by the firm.
(v) Quantity of import item at Sl. No. 3 may be allowed as 3100 Kgs. as

1.05 kgs./Kg. content in the export item.
(vi) Quantity of import item at Sl. No. 4may be allowed as applied for i.e. 330

Kgs. on nct to net basis.

RA may take suitable consequential action accordingly.

Case No.:14/17/81¨ AlコC2/2015 Party NamciCOSMO
FERRITES L 「́ D,

HQ「 ile

67 :01/81/050/00337/Aヽ
416/

Dccision:NC obscrved
their comments.

Thc case stands deferrcd to 23.02.2016.

HQ Flle

:O1/81/050/00328/AM16/

Case No.:3/17/81-ALC2/2015

HQ Fllc

:01/81/050/00326/AM16/

RLA Filc

105/24/040/00270/AM16/

Party Name:KOTSONS P.LTD

RLA Fllc

:06/24/040/00024/AM16/

Lic No/Datc:0510395660

17.09.2015

Mcct No/Date:20/81-    Status:Deferred

ALC2/2015
12.012016

Lic.No/Datc12210015312 Dcfer

17.09.2015

‐Mcct No/Date:20/8卜     Approved
lALC2/2015

12.01.2016

1Lic No/Datc:0610038228

‐22.09.2015

RLA File

:22/24/040/00039/AM16/ Date123.02.2016

that the case has been referred to MSME. NC decided to wait for

r・
・

∠
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Decision : NC decided to ratify the norms of above AA as per written comments of DHI vide
U.o' No. 3(214)12015/TSW(B)/398 dated tl.tz.2o15 (copy enclosed).

RA may take suitable consequential action accordingly.

‐DISTRIBUTION SYSTEMS   12.01.2016

HQ rile               ☆LA rilさ               tici、も
'5ic:6016ё `う

とζ恵
69 :01/81/050/00333/AM16/       :o9/24/040/00381/AM16/       .24.09.2015

Decision:NC decided to ratify the nOrms ofabove AA as per written comments Of DHI宙
de

U.〇。No.3(212)/2015/TSW(B)/394 dated 18.12.2015(copy enc10sed).

IRA rnay take suitable cOnsequential actiOn accOrdingly.

Case No.:10/17/81-ALC2/2015 Party Name:TOsHIBA

TRANSMISs10N&

Case No。 :15/17/81‐ ALC2/2015 Party Name:THERMO
CABLES LIMITED

HQ Filc RLA Filc

η
l諸臨瀧l常1彙1肌c馴鶏ど龍脚毬
reply.

The case stands deferred t0 23.02.2016.

‐Case No.:16/17/81‐ ALC2/2015 Party Name:ITP

ELECTRONICS PRIVATE
LTD

RLA Filc
:05/23/040/00280/AM16/

Case No.:8/17/81-ALC2/2015 Party Namc:HoRIZON

EXPORTS

‐
Mect No/Datc:20/81‐

IALC2/2015
Approved

Mect No/Date:20/8卜     status:Dcfcrrcd
ALC2/2015
12.01.2016

Lic.No/Datc:0910062668  Dcfcr
‐28.09.2015 Date:23.02.2016

issued to the firm on lO.l2.2}l5. As no
send a reminder to the firm to expedite

Mcet No/Date:20/8卜     status:Deferrcd
ALC2/2015
1201.2016

Lic No/Date:0510395759  Defer

Mect No/Datc:20/81-     status:Deferrcd

ALC2/2015
12.012016

Lic No/Datc:0610038233 1Dcfer

29.092015 Date:23.02.2016

Decision : NC noted that DIPP Deficiency letrer was issued to the firm on lo.l2.2ol5. As noreply from the firm has been received, NC decided to send a reminder to the firm to expeditereply.

The case stands deferred to 23.02.2016.

HQ File

:01/81/050/00339/AM16/

HQ File

:01/81/050/00331/AM16/
RLA File
:06/24/040/00o18/AM16/ 0810.2015 Date:23.02.2016

Decision : NC noted that DIPP Deficiency letrer was issued to the firm on 10.12.2015. As noreply from the firm has been received, NC decided to send a remindcr to the firm to expeditereply.
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The case stands dcferred to 23.02.2016.

Case No.:1/17/81¨ALC2/2015 Party Name:JST STESALIT
TRANSFORMERS PVT.LTD.,

HQ Filc RLA F‖ c

:01/8l/050i003241AM161 i22l24l040l00052lAMl6l

Decision : NC observed that application on the subject

received. NC decided to send a reminder to RA,

application at the earliest.

'l'he case stands deferred to 23.02.2016.

Case No.:1/20/81-ALC2/2015 Party Name:BHARAT HEAVY MeetNo/Date:20/81-
ELECTRICALS LIMITED   ‐ALC2/2015

■2.01.2016

Lic.No/Date:0610038249 1Dcfer

Meet No/Date:20181- Status:Deferred
ALC2|20t5
t2.01.2016

Lic.No/Date:2210015342 Defer

02.11.2015 Date:23.02.2016

AA of the company has not Yet been

Chandigarh to forward two sets of

Status:Deferred

RLA「 ile
:06/24/040/00031/AM16/      09.ll.2015 Date:23.02.2016

that application on thc suttcCt AA ofthc comlany hiS nも t yetもecn

send a reminderto RA,Kanpur to forward two sets of application at

HQ Filc

:01/81/050/00403/AM16/

74 Decisi6n:Nё 。6scrved
received. NC dccidcd to

thc earliest.

The case stands dcferrcd to 23.02.2016.

Case No.:2/17/81-ALC2/2015 Party Name:APAR
INDUSTRIES LIMITED

Meet No/Date:20/81‐      Status:Deferred

ALC2/2015
12.012016

Lic No/Date:3410041678 Defer
10.11.2015 Datei23 02.2016

75 Decision : NC observed that application on the subject AA of the company has not yet been

received. NC decided to send a reminder to RA, Vadodara to forward two sets of application

at the earliest.

'l'he case stands deferred to 23.02.2016.

Offlinc Agenda Mccting No.20/81 dated 12.01。 2016

SI 466

HQ Fllc

:01/81/050/00325/AM16/

RLA Filc
:34/24/040/00211/AM16/

No

j濡
覇ご蝦磐熙翌

Case No.AR M/s Savera Auto ComPS (P) Ltd.

ⅣIccting No.20/81 Fo No.01/80/050/00042/AM12/DES― H

Dated:-12.01.2016

SutteCt:

RA nle no.o3/95/040/00946/AMll

「
ixation of ad― hoc norms in respect of Advance Licensc No.0310622965

dated 23.03.2011.

像 シ
PRADYじ MNA
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蝋髄j湘還滞鮮需輛諏誦蕊嶽需甑輛瓢:
The case stands deferred to 23.02.2016.

Sl.No.467

Meeting No. 20lg l

…

.1/02/201o:EOu:csEZ/
Dated:- 12.01.2016

Subject: Request Of ili:,i11)ili:1lξ

lt」lT‖::sillをrξ

`lz:ll::|:湾

(100%EOu)fOrwarded by Devc10pment cOmmi

Stage norms.

盤i誕:lj胤富l薔!螺志f:鷺1腔恕摯nts and defcr the case.

The case stands deferred t o 23.02.2016.

11面
唖 g No.20/81
Dated:… 12.01.2016

respect of Advance eutt orization
DecijOn:NC Observ                   

曽ぎiii」言(:|デi玉万ζ下万E. NC dccidcd to wait fOr theircommcnts.

The case stands deferred to 23.02.2016.

M/s. Larsen & foubro LGited
¨ o.20/81
Pe!qd:- t2.0120t6

轟覆
DecisiOn                                  f漫「

::ちぎ
::ll(l:|comments.

The case stands deferred to 23.02.2016.

Si.No.470

M/s. Lr.s"nEToub.o tirnit"d

SIo No.469



ⅣlcctinR No.20/81 File No.01/81/50/215/AM10/DES.H

Dated:¨ 12.01.2016 RA File No.03/95/040/00944/AM09

Subject: Request for modification of fixed norms in respect of Advance
A uthorization No. 03 I 05 1 6404 dated 2l .04.2009 .

Decision : NC decidcd to modify the norms of above AA as per written comments of DIPP
vide U.O. No. 121212016-TSW/470-A/R dated 12.01.2016 as under :

I . Net weight of export items at Sl. No. I & 2 may be modified as 3806 Kgs. & 12090
Kgs. respectively

2. Import item at Sl. No 2 may be deleted.
3. Quantity of import item at Sl. No. 3 may be allowed as 17721 7 Nos. (612.5 Kgs.)

on net to net basis with accountability clause.

RA may take suitable consequential action accordingly.

SI.No.471

Case No. AR M/s. Narayan Powertech Pvt. Limited

Mecting No.20/81 File No.01/81/050/971/AM07/DES.H

Dated:― 12.01.2016 RA File No.34/24/040/00179/AⅣ107

Subject: Modiflcation of flxcd norrlls in respect of Advance Authorization No.

3410017503 dated 28.11.2006

ofthefirmhasbeenreferredtoDHIforcomments.NC
dccided to wait for their comments and defer the case'

'fhe case stands deferred to23.02.2016.

Sl.No.472

う
Ｄ

一

′

′
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Case No. AR ring Limited

Mceting No.20/81 Filc No.01/81/50/227/AM14/DES.H

I)ated:- 12.01.2016 RA File No.04/24/040/00069/AM14

Subjcct: Ratiflcation of norms in respect of Advance Authorization No.
0410147963 dated 15.07.2013

D*isi,,'NMeficiencyletterwasissuedtothecompanyonl3.ll.20l5
followed by reminder on 09.12.2015. Reply of the company is still awaited. NC decided to wait

for the reply of the company.

'fhe case stands deferred lo 23.02.2016.

Case No. AR it"o

Mecting No.20/81 Filc No.01/81/50/215/AM13/DES.H

Dated:-12.01.2016 RA File No.03/95/040/00243/AM13

2 aγ



Modification of fixed norms in
0310701351 dated 9.7.2012.

Decision : NC decided to modify the norms
representative of DIPP present in the meeting as under:_

The applicants vide letters dated 20.11.2015 have stated that they had completed the
export obligation before 26-03.2013 i.e. the date on which norms were ratifieO lV.No.ZOlStdated 26.03.2013) and communicated to them and hence shipping bills generated show
description as per advance authorization issued to them. The company [uu. also stated that it is
not possible to amend the description in S/Bills now. They have requested for waiver of the
condition to suffix words in description of goods against 

"*po.t 
products as mentioned in the

norms fixed.

NC deliberated the issue and decided to waive the condition to allow it to be written in short as
per description in condition sheet of the Authorisation (for redemption purpose only) in view of
!h9 fact that the goods have been exported prior to fixaiion of norms and that the import content
is indicated in S/Bills.

RA may take suitable uential action accordi

SI.No.474

Case No. AR M/s. Alstom Projecrs India Limited
ⅣIceting No.20/81

-1/0
Dated:-12.01.2016 RA File No.34/24/0∠ 而石両面雨蒟π雨

FixatiOn Of nJrrns Axed in respect of Advance Authorization No.

…

6 dtted 05.03.2012.
Decision:NC Observed that the case has been referred to DHI.NC decided to、

vait for their
comments.

The case stands deferr ed to 23 .02.2016 .

Sl.No.475

Case No. AR
Meeting No.20/81

Dated:- 12.01.2016

Subject:

I)paisinn . NIa ^h
comments.

The case stands deferr,

Cu ulaL LIIC Casc nas Deen relerred tO DHI.NC dccided tO wait fOr theif

ed to 23.02.2016.

SI.No.476

r{g=i c.', 6 /F(eovu tJ[ N/A sAHu
fk"f.gl P,'-:rc s-'--:;$

M/s.AIstom Praects lndia Lim■ ed

F(.ie-iri-- '--' '1: or
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ⅣIceting No.20/81 「 ilc No.01/81/050/00195/AM13/DES.H

1)atcd:- 12.01.2016 RA File No.34/24/040/00053/AM13

Subject: Modiflcation of norrns flxed in respect of Advance Authorization No.

3410034345 dated 13.06.2012.

Decision: NC noted that DHI Deficiency letter was issued to the company on 13.11.2015

Ibltowed by reminder on 09.12.2015. Reply of the company is still awaited. NC decided to wait
Ibr the reply of the company.

The case stands deferred to 23.02.2016.

Sl.No.477

Casc No.AR M/s. Electro Copper & Alloys Mfg. Co.

Meeting No. 20181 「 ilc No.O1/81/50/288/AM12

1)atcd:-12.01.2016 RA Filc No.02/24/040/00081/AM12

Subject: Ratiflcation of norms in respect of Advancc Authorization No.

0210163840 dated 12.08.2011

D"cisio" r l\rc d.cided to ratify the norms of above AA as per written comments of DIPP vide

tJ.O. No. 12l2l2}l6-TSW/477-A/R dated 12.01.2016 as under :

l. Net content of "E,lectrolytic Copper" in export items at Sl. No. I to 4 may

be specified as 47.493 MT .

2. Quantity of import item may be allowed as under:

(i) As 1.02 Kgs./Kg. content in export item at Sl. No.l taking clue from SION

c-l 189.

(ii) As 1.02 Kgs./Kg. content in export item at Sl. No' 2'

iiiil As 1.05 f<gs./fg. content in export items at Sl. No.3 & 4 taking clue from

sloN c-1890.

RA may take suitable consequential action accordingly.

SI No.478

479SI

Casc No.AR ffinesPvt.Ltd.
Mceting No.20/81 File No.01/81/050/488/AM12

I)ated:― 12.01.2016 RA File No.04/24/040/00207/AM12

Subject: Re―flxation of ratifled of norins in respect of Advance Authorization No.

0410129115 dated ll.10.2011

7Ot6 t us informed that the subject AA has

been ratified by NC'in vt.No.z5l8l dated 25.02.2014. Based on the above information, NC

Case No. AR trrtf* fott iUa JSW Power Systems Private Limited

Meeting No. 20181 「 ilc No.01/81/050/060/AM14

Dttcd:― 12.Ol.2016 RA File No.04/24/040/00014/AM14

/
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Modification/a,
Authorization No. 041 0l 45237 dared I 7 .04.2013.

DecidOn:NCier“
,P ttr,1墜TP,rm Ю ttbml hbrmttm asper面 釦 ∞mmmもof DHI宙de uoo.No.3(35)/2013/TSw(B)/390 dated 16.12.2015(copy enc10scd).

The case stands deferred ro 23.02.2016.

SI.No.480

M/s. Apar Industries LimitedCase No. AR
Meeting No. 20181 File No.01/81
Dated:- 12.01.2016

4′

Modificatior/
Authorization No. 341003g79g dated 23.12.2013.

Decision r NC no 
22015. As no

::iii 
from the firm has been received, NC decided to send a reminder to the firm ro expedite

The case stands deferred to 23.02.2016.

SI.No.481

Wires Private Limited
Meeting No.20/81 File No. 0 l/8 I t I AA tZy/rl/t6/
Da!qd'- 12.01.2016
Subject:

ll:j':l orno^''
dated 0l .l 1.20 t0.

3憲燎iが,非濯縄器/蹴踏矯f鼻‖l:ヤb:χ♀封T:γ W面・Cn commetts Of ttPP宙 de
l' Description, sizes, quantities and net weight of export products under the AnnualAdvance Authorization may be specified uJp., 

"".i;;; Annexure.2' Quantity of import item at Sl.No. t i... copper wi." ["orcathode may be allowed asl'01 Kgs'/Kg' content in the Export producis at Sr. No- t-ro s & 7 to ri.Tot:arquantity
^ 

of this.item may, however, be restricied to 159.64g MT.3' Quantity of import item at SI.No.2 i.e. Aluminium- ingot/Rod may be allowed asI'01 Kgs'/Kg' content.in the Export p.ar.i"i'si'N".'u. Totar quantity of this item. yuy, however, be restrictedto 12'.047 M-I-.4' Quantiry of imporr item at Sr.No.3 i.e. LDpE.compound( crossrinkabre) may beallowed as l'05 kgs/kg content in the Export products i Sl. No.l to g, lo to 14, 16 &. 1l To.tal quantity of this item may, however, be restricte d to 34.752 MT.5' Quantity of import item at st.No.+'i.e.,Semi c^ondr.,ing corpound may be alowed asI'05 kgs/kg content in.the.Export product at sl. No. j'-a'0. ro,ut quantity of this item- \uy, however, be restricted to 6.06 MT.

l鼎緊∬温1驚鮨;
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be restricted to 10.008 MT.
7. Quantity of import item at Sl.No.6 i.e. COGEGUM Compound may be allowed as

l.05kgs./kgcontentintheExportproductsatSl.No.3to8, 11,12,14,16&17.Total
quantity of this item may, however, be restricted to 95.745 MT.

8. Quantity of import item at Sl.No. 7 i.e. Glass Mica Tape may be allowed as 1.02

Kgs./kg. content in the Export products at Sl. No. 7 &.8
9. Quantity of import item at Sl. No.8 i.e. Galvanised Steel Wire/Steel Armouring wire

may be allowed as 1.02 kgs/kg content in the Export products at Sl. No. 1,3,5,7, 10,

I I , 13, 14, l6 & 17 . Total quantity of this item may, however, be restricted to I 35. 134

MT.
l0.Quantity of import item at Sl.No.9 i.e. Lead Ingots may be allowed as l.0l kgs/kg

content in the Export products at Sl. No. 13, 14 & 16. Total quantity of this item may,

however, be restricted to 3.204 MT.
ll. Quantity of import item at Sl .No.l0 i.e. PVC Resin may be allowed as

Kgs./Kg. content in the export products at S.No. 1,2,10, 13, 15, 16 &
quantity of this item may, however, be restricted to 4.091 MT.

12.Quantity of import item at Sl.No. ll i.e. PVC Plasticizer may be allowed as 1.05

Kgs./Kg. content in the export products at Sl. No. 1,2,10, 13, 15, 16 & 17. Total

quantity of this item may, however, be restricted to 2.228 MT.

take suitable con uential action accordin

Sl.No.482

Sl No.483

SI.NO.484

Casc No. AR

穏 翌摯獣弊督鐵

1.05

Total

Case No. AR M/s. Minox Metal Private Limited

MectinR No.20/81 Irile No.01/81/50/00011/AMII

I)ated:-12.01。 2016 RA File No.07/24/040/00008/AMll

Subject: Modifl,cation/Amendment of ratified norms in respect of Advance

Authorization No. 07 1 007 0925 dated I 3 -04.20 1 0.

Dccls10n:NC decidcd to send a letteF lo■ rm tO submtt the following information as

written commcnts of MoS vide U.O.No.2(22)/2015-TD dated 16.H.2015(copy enc10sed).

′
「 he casc stands dcfcrred to 23.02.2016.

per

Case No. AR M/s.Minox Metal Private Limited

Meeting No.20/81 File No.01/81/50/00432/AM10

Dated:― 12.01.2016 RA File No.07/24/040/00391/AM10

Subject: iatified norms in respect of Advance

Authorization No. 0710069470 dated 19.01 .2010.

lettertofirmtosubmitthefollowinginformationas
written comments of MoS vide U.O. No.2(22)12015-TD dated I 6.11.2015(copy enclosed).

'l'he case stands deferred to 23.02-2016.

per

M/s.Finolex Cables Limited

RA



Mccting No.20/81 File No.01/81/162/50515/AM13/
Dated:_12.01.2016 RA File No.31/80/040/00104/AM02
Subject: Modification/Amendment of ratified norms i, respect of Advancc

AuthorizatiOn No.3110004038 dated 11.o6.2001.

Decision : NC observed that the case h

The case stands deferred to 23.02.2016.

SI.No.485

Case No. AR M/s. Asiatic Electrical A Switchg-ar Rriv"ate LimiteO
Mceting No.20/81 File NO.01/81/50/271/AM10/
Dated:-12.01.2016

Modification/Amendment of ratifred-norms in respect of Advance
AuthorizatiOn No.0510251101 dated 16.10.2009.

Decis10n:NC Observed that the case has been referred tO DHI.NC decided tO wait for their

The case stands deferred to 23.02.2016.

SI.No.486

Case No. AR M/s. Gravita tndi

-

File No. 0l/81/0
RA File No. l3l2

-

Fixation of norm
dated 17.06.2014.

Ivleeting No. 20181
Dated:-12.01.2016

Subject:

Decision : NC observ,
comments.

The case stands deferr,

ed thatthe case has been referred tO MsME.NC decided tO wait fOrtheir

ed to 23.02.2016.

SI.No.487

M/s.NSIL Exports Limited

File No. 01/81/050/00310/AM15/Meeting No. 20181
Dated:¨ 12.01.2016 RA File No.H/24/040/Oooo2/AM15/

:鳳
il:.::wThttSpe∝ 。fAdvance Autho面 zttbn Nα H loo28050

3棚ガ;鶏1穿織 IttwT∬絆蹴色禍 I血
釦∞mttnts Of MOs vi“

RA may take suitable consequential action accordingl

SI.No.488

Case No. AR M/s. Manaksia l-
Meeting No. 20181

28
■|'「¬  ■7~f   i   ::  _  

・ ´
  ｀

t_こ ■,l =_A^、 ′_、 _:,い'Iヽ・=.｀ b́`



I)ated:― 12.01.2016 RA File No.02/24/040/00123/AM15/

Subject: Fixation of norms in respect of Advancc Authorization No.0210204981

dated 15.09.2014.

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP vide
tJ.O. No. l2l2l20l6-TSWl488-A/R dated 12.01.2016 as under:

l. Export item to contain 665.21 MT of Aluminium coils/Sheets.
2. Words "of relevant thickness" may be suffixed with the description of import item

and its quantity may be allowed as applied for i.e. 522.5 MT, being less than the net

content of item in the export product.

RA mav take suitable consequential action accordingly.

Sl.No.489

Case No. AR M/s. Sumi Motherson Innovative Engineering Limited

Mcetin8 No.20/81 Irile No.01/81/050/00376/AMl1/

[)ated:-12.01.2016 RA File No.05/24/040/00460/AM10/

Subject: Fixation of norms in respect of Advance Authorization No.0510258719

dated 17.02.2010.

casehasbeenreferredtoC&PC.NCdecidedtowaitfortheir
comments.

'l'he case stands deferred to 23.02.2016.

Case No. AR M/s. MPP Technologies Private Limited

MectinR No.20/81 「 ile No. 01/81/050/00464/AMl1/

1)atcdi― 12.Ol。 2016 RA File No.07/24/040/00268/AM11/

Subject: ffi.nt of ratified norms in respect of Advance

Authorization No. 0710074776 dated 12.10.2010.
eO to OHI' NC decided to wait for their

comments.

'l'he case stands deferred to 23.02.2016.

SI.No.490

SI.NO.491

Case No. AR M/s. Mayfair International

Mccting No.20/81 Filc No.01/81/050/00558/AM15/

Dated:-12.Ol.2016 RA File No.03/95/040/00780/AM15/

Subject: ffif ratified norms in respect of Advance

Authorization No. 03 | 07 92255 dated 22 -12.20 | 4.

Dccision : NC decid
written comments of I

cd to send a letter to flrm to submit the following in10rmatlon as per

DIPP vide UoO.No.12/2/2016-TSW/491-A/R datcd 12.01.2016:¨
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Detailsof item..R-@
drawing(s) thereof.

The case ltands deferred to 23.02.2016.

2' Justification fo.r.7.5 
.%o 

wastage ( especially keeping in view that earlier I %wastage was claimed for manufacture of Plates und .ou.rs from Stainless Steelcircles) for the manufacture of R-Trays and Plates with wastag", .ruir.a at eachstage of manufacturing with complete justification and supported by documentaryevidence/drawings etc.

1. the export products

SI.No.492

Case No. AR M/s.Kiran Udyog
Meeting No. 20181

Dated:- 12.01.2016

胤

i:1.%.器
:h 
κSpect J Advan∝ A帆蹴 面∞ NQ"Ю o578 B

The case stands deferred to 23.02.2016.

SI.No.493

Case No. AR
¨ xF

Meeting No. 20181 File No. 0l/8 I/050/005594M I yDated:- l2.Olnt6
Subject: Modincation/amendment Of ratined norms in

dに 122014
respect of Advancc

3憲燎ち
RA may take suitable consequential action accordi

SI.NO.494

M/s. Shree-JiTowerl ines

Dated:- 12.01.2016

Fixation of normi in ."rr".
dated 22_08.2013.

嚇 m:N         bnaspcr w砒
帥 ∞mmm、of DHI vide uoO.No.3(12)/2014/Ts w(B)/395 dated 22.12.2015(cOpy enc10sed).

The case stands deferre d to 23.02.2016.

Sl.No.495



Case No.AR M/s. Bharat Heavy Electricals Limited
Ⅳleeting No.20/81 File No. 01/81/050/00640/AM15/

Dated:-12.01.2016 RA File No.07/24/040/00268/AM15/

Subject: irixation ofnorms in respect ofAdvance Authorization No.0710107135

dated 05.12.2014.

no,,sofaboveAAasperwrittencommentsofDIPPvide
U.O. No. 121212016-TSW/495-A/R dated 12.01.2016 as under :

l. Net wcight of export item may be specified as 2180 MT.

Z. Import item at Sl. No. I may be allowed on net to net with accountability clause.

3. Quantity of import item at Sl. No. 2 may be allowed as applied for i.e. 160 MT, being

less than the net content of this item in the export product.

RA may take suitable consequential action accordingly.

496Sl

Case No. AR ffimited
Meeting No.20/81 F.No.01/81/050/00374/AMl1/

I)ated:-12.01.2016 RA File No.08/24/040/00256/AM10/

Subject: ffi ratified norms in respect of advance

authorization no. 0810085 I I 5 dated 21.12.2009.

'o 
MoS' NC decided to wait for their

comments.

Sl.No.497
M/s. Raychem RPG (P) Limited

FoNo.01/81/162/456/AM13/DES― IIMeeting No.20/81
RA Filc No.03/95/039/00009/AMllI)ated:-12.01.2016

of Advance Authorization

No.0310622958 dated 23.03.2011.

Per written comments of DIPP vide

U.O.No.12/2/2016-TSW/497-A/R dated 12.01.2016 as under:

1. Dcscription and wcight of exportitem may be specifled as undcr:

VVeight

(per unk)

(ln Kg→

Description of export

product

665 Gms.Surge Arrester lndoor

器濁警織静:鸞thF



List of import items may be specified as per enclosed annexure.
Q.uantities of import items may be allowed as under:(i) Import items at SI. No. r , 3 to 6, r r to 17, 19,20 & 22 to 240f the rist may beallowed on net to net basis with accountability clause.(ii) Imporr items at Sr. No. 2,7 to r0 &.2r prlttg"*.i'ruy be arowed upto2o/oof FOB value of exports.
(iii) 

l#*:- 
item at Sr. irro. r8 mav be ailowed as r.20 Kgs./Kg. content in exporr

RA may take suitable cOnsequential actiOn accOrdingly.

Sl.No.498

M/s.FrictiOn Metal Fibres(India)P面
vate Limited

Meeting No. 20181 HQ Filc N

Dated:- l2.0L2Ot6 RA File No.:o5/23/040/Oo140/AMi5/

Subject:

塁塁錯

il::;ら

:1出l inrespectOfAdvanceALlthorizatiOnNQ o510389786
D∝ЫOn:N

IE.NC decided tO wait fOr theirComments.

The case stands deferred to 23.02.2016.

SI.No.499

「
ンlCeJng No.20/81 Fite No. 0l/81 /0s0t0o424tAMt5/
Dated:- 12.0Ln16

/00273/AM15/
Fixation;i ,"** in respect of aAra
dated 2s.09.2014.

DeciJOn:
IEo NC decided tO wait fOrthcirComments.

The case stands deferred to 23.02.2016.

Sl.No.500
Case No. AR M/s. Jalan Wi pri

I

Mceting No.20/81 HO File N

坦 1-12.面
Subjecr:

fixcd
愕
r常e∝ 0シ dVanCC

H,rJ",rnotu^ "11u亀 暉
_0"郵 寧暉 ● ｎ一″

ヤ    )'    _

,11緊二I亀』鳥:夕t雲・:ぶ罫話:藍Ftぎ尋蔓
ず事響:濤I話郡 m
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il".irior- NC A.cia"a to conrey to the Company the written comments of DIPP vide U.O.

No. l2l2l20l6-TSW/ dated 1 2.01.2016 as under :

status quo may be maintained and firm may be informed as under:

l. As intimated by the firm vide their letter dated 04.03.2015, export item namely,

Enameled Alumlnium Wire, contains 93 7o Aluminum by weight i.e. 39060 Kgs. and

balance 7 o/oisthe weight of Enameling/varnishing materials

l. Quantity of import item at Sl. No. I (Aluminium Rod 9.5 mm) has been allowed as

39451 Kgs. as l.0l Kgs./Kg. of Aluminium content in the export product taking clue

from SION C-I.

RA may take suitable consequential action accordingly'

Iw;Gamesa Wind Turbines Private Limited

面 ol慇 lЮ5υ00型Mcetin3 No.20/81
RA File No.:04/24'049/00004/AM15/Datcd:-12.01.2016
i vance Authorization No' 0410157311

datcd 22.04.2014.
d to vヽait for their

′
I｀he case stands deferrCd t0 23.02.2016.

Date:27.0 I .201 6

Place:New Delhi

〆
ahu)

Foreign Trade Development OfflCer

C

罐
Dtr●Ct

… u

33



ヽ



ヘ

6ffi
Government of India

Office of the Development Commissioner
Ministry of Micro Small & Medium Enterprises

Mechanical Division

30(196yls-ME

Subject: AA No 1310045824 dated 17.01.14 of M/s Gravita India Ltd.

Norms may be fixed as follows:-

o Percentage of Lead content in the item of import may be mentioned as 50-
5s%.

o Import may be allowed, as applied, inclusive of 5%o wastage.

This issues with the approval of Director (ME).

O/o The DC (MSME) UO note no 30(l96yt5-ME dated 29.12.15

′́
1:;::11ド

｀

-3q-

裔 γ
AD(ME)
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Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Application of M/s EFD Induction pvt. Ltd. for ratification of norm of
AA No. 07tOtO4269 Dated 21.O5.2014.

Reference:DGFT Uo No.01/81/50/343/AM16/DES― I1/264 Datcd 24.11.2015

Ⅲ叫 mHOus IT“雄::R∫鷺驚 網 庶 :Ψ』罫犠
pttF■
摺

1■ansfOrmer and claimed all impOrtcd items as cOmpOnents with nil wastage.

the“おre К
`Ommendcd iξ

 T:TrlもlililgI…ЪinkJヽこ:し
C肩
l

The prOposal is
engineering products.

This issue with the approval of IA (KKT).

/   da

O
夕
｀ Ⅲ DO,DES―II,DG「F
DHIuo No 3(207)/2015/TSw(B)

〆
3`´ /

(Gara Singh)
Sr.Development offlcer

ted 18.12.2015.





ノ7
″‐″″ι

Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSW(B) Section

SutteCt:ApplicatiOn Of M/s EFD InducdOn Pvt.Ltd.for ratiflcatiOn of nOrm of

AA No.o710104271 Dated 21.052014

Reference: DGFT uo No. oll81/50 /344/AMt6lDEs-II/263 Dated 24.11.2015.

Reference above application it is observed that the firm has proposed toimport various items required for the manufacture of HHT 240 hand held
Transformer and claimed all imported items as components with nil wastage.The proposal is therefore reiommended as per condition of GN-4 forengineering products. I

This issue with the approvat of IA (KKT). ,/ |rL
u ''titz''lf

/
「

DO,DES II.DGFF
DHIuo No 3(208)/2015/TSW(B)/

/ζι/

(Gttra Singh)
Sr.Devclopment Offlcer

dated 18.12.2015.

⑬
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Government oflndia
Mlnistry of Steel

Technical D市 ision

SubieCt:Ratification of norrns in terrns of Para 4.7 of HBP(Vo卜 :)。f Advance
AuthoFiZation(AA)No 5610004271 dated 29.05.2014‐ M′s National Steel&Agro
industries LiFnited;lndore.

s、..』き刊[RI:譴 L」ll:[|:ql道ヒtt:?陶単ξ嶋.No 01/81/50/249/AM-15‐
DES― ||′71 dated

ational Stee!&Agro industries Lirnited;
indore was fon″ arded to Ministry of Steel for ratification of the above― rnentioned
Advance Authorization.

The applicant has inforrYled DGFT with a copy to this Mlnistry vide theirletter

No NSAIL/Jt DGFTノ 2015ノ20 dated 9th December 2015 that they have exported
5056.01 Ml‐ against the aforesald AA.The quantity of items of import, required for
pertonne of expolt,has been calculated as perthe l・ evised norrn pub‖ shed by DGF丁
vide PN No 33(RE:2012)/2009-2014 dated 30.11.2012 and is enclosed herewith for

consideraJon of Norrns Committee.

6
Deputy industrial Adviser

Telefax:011-23062490

Enc::as above

DGFT, Bhawan, lllew Delhi.
Ministry of Steel U.〇 .No.2(9)/2014-■ lV― Vo卜 l dated 31.12.2015

/37/



ヽ

い
“

ヽ

TOP COat

O■re)

Advanced Description of ltem of ExPort QuanJty
of Export

MT

Thlckness

{MM)

Zinc
Hot Ro‖ed

A‖ oy Stee:

Sheets′

Strlps′ Wlde
Co‖ s of

relevent

orade fMT〕

z:nc in ingot

form{Kg)
ROl‖ ng
MⅢ Rolis

{Kg)

Rol‖ ng

O‖ {K9)

P:ck‖ ng
O‖ (K9)

Stee:

strappln

g(Kg)

VCl

RustO‐

Paper

(Sq
Metre)

Guard
Film{Kg)

App‖cato P‖ mer

(:ltre)

Backer

l■ re)

No.&Date (gms/m2) rRo‖ s

{Kg)

1 5610004271

dated

29052014

3old Ro‖ ed Galvanised Colour Coated A‖oy

Steel Sheets/Hoops&Stripsハ ハヽde Co‖ s

IPlain/Corugated)having coating thickness of

505601

17418 025C 102 608e 03〔 20C 500 1322 1594 2833
prirner 4‐ 10 Micron,Backer 4‐ 14 Micron and Top

3oat 12-28 Micron
5018 028C 104 4301 2047 1169 1409 2505

74366 028C 10C 5381 03〔 20C 500 2047 169 1409 2505

35781 030C 03〔 20C 2047 013 1409 2505

035C 4374 03[ 20C 1663 144 2035

10108 035C 104 525e 20C 50C 1663 144 2035

5196 037C 104 5607 035 045 50C 1520 013 868 1046 186C

038C 104 035 045 200 50C 1520 013 868 104C 186C

20146 040C 3684 045 200 50C 140C 013

5115 040C 4423 125 045 200 140C 013 963

10583 042C 5165 200 140C 013 963 1713

10183 043C 4423 045 200 1297 893 1587

36468 045C 341 035 200 1297 893 1587

2566 047C 105 4459 035 045 20C 500 120C 690 1479

047C 104 5741 035 20C 500 120C 832 1479

35993 0480 104 5741 20C 500 120G 147C

60094 0500 10C 2979 1 25 04[ 20C 50C 1131 64〔 779 1384

78966 0500 20C 104 5974 20C 50C 1131 013 77C 1384

24364 0550 10C 108 2642 200 50C 003 013 57〔 69C 122

98/98 0000 20C 105 501 035 500 013 6531      1162

●●rton or ex● Ort Oroduct
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Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Application of M/s Alstom India Ltd. for ratification of norm of AA No.
03 1078693 r Dabd, t6.O7.2O 14.

Reference: DGFT ID Note No. Ot/St/SOl3B7IAMtS/DES_lt/2Sg Dated
20.tL.20L5.

Reference above application and subsequent reply dated 16.11.201sforwarded to this oflice un-der above referen"", 
-rr"" 

been examined and basedon information made ava abre therein the proposal is recommend"a 
"" 

.-a"r,

Drport Product: Stator Winding for 2S0 MW Generator _ I Set
(Net wt./Set Z3aO Kg.)

Imoort ltern: copper Flats of relevant Grade & size - 1.ol kg/kg content in fheexport product. - |
This issue with the approval of JS (RKS).

β∴
・

Sr.Developmcnt

呻／〃出、ィ『̈
l・ IC

rDO,DES II,DG「 F
DHIuo No 3(143)/2014/TSw(B)/

タ

イ
 9う イ
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Government of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

30(r6y1s-ME

Subject: AA no 0510392310 dated 08.12.14 in respect of M/s Bindal Smelting Pvt. Ltd.

Norms may be ratified as under:-

o Import of Sno I of items of import may be allowed for 63.6 MT inclusiv e of 6Yo wastage.
o Import of Sno 2 of items of import may be allowed for 63.6 MT inclusive of 60/o wastage.

This issues with the approval of Director (ME)

γ
(K.S.Sodhi)
AD(ME)

Shri P.Sahu,FTDO.DGFT UdvOg Bhawan New Delhi

O/o Thc DC(MSME)ID note no 30(16)/15‐ ME dated 12.01.16

ィキο/
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 12 t0lt20l6- Case No.3l/5/81 (M/s Supra Quality Exports (India)

Pvt. Ltd.) (Advance Authorization No. 0310794963 dated 27.03.2015)

Advance Authorisation may be ratified as under on repeat basis:

1. Quantity of import item at Sl. No. I may be allowed as 169.13 Kgs. on net

to net content basis in export product at Sl. No. 1, taking clue form SION

c-228.
2. Quantity of import item at Sl. No. 2 may be allowed as 1005.72 Kgs. on

net to net content basis in export product at Sl' No' 1 '

3. Quantity of import item at S1. No. 3 may be allowed as 184.8 Kgs. on net

to net content basis in export product at Sl. No. 2,taking clue form SION

c-228.
4. euantity of import item at Sl. No. 4 may be allowed as 984.744 Kgs. on net

to net content basis in export product at Sl' No' 2 '

Norms committee may take a view

/´ ヽ 「|`
(S.K.Jain)

Development Officer

Norms Committee II
DIPP No.l2l2l20l6-TSW136dated 12 l0l12016

.'bl '





ィ瓜
ら`

″
′メみラフTノ

`
Ministry of Heaqy Industries & public Enterprises

Department of Heavy Industry
TSW(B) Section

SutteCt:Applicatibn Of M/s TD Power System Ltdo for ratiflcation of nOrm of AA

No.o710108076 Dated 17.04.2015.

Reference:DGFr UO No.01/81/50/104/AM16/DES― I1/269 Dated 30.11.2015.

Reference above applicatiOn and subsequent reply subn■ itted by the rlrln
under above referencc has been exanlined and based on information made
available therein,the proposalis reconllnended as under:

Export Product: 4 MVA Alte...ator GE Part No.5GTA 52 AI-5 No.

(Net weight/unit 7.828 MT)

Import ltem8

Sl.No. Import Item Recommendation
1-37, 39-47, 58-77,
95-100,    lo3-112,
118-124,132

Components Net to net basis as per condition of
GN-4.

128 Stator Frame Deleted as duplicate of import item
no.7.

38 KPT Cov wire I kg/kg content in the export
product.

Rest of the import items are Insulating Material, paint/Varnish may be anovleawithin 2o/o of FOB value of export product. 'r'qJ vv

This issue with the approval of IA (KKT). 
/, q-

il al't^Fr
日 DO,DES―II,DG「 F.

(Gajraj Singh)
Sr. Development Officer

DHI Uo No。 3(143)/2015/TSW(B)(Odated23.12.2015.

ィ 与っ
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Government of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

30(l83yls-ME

Subject: AA no 0510393999 dated27.04.15 in respect of M/s Bindal Smelting Pvt. Ltd.

The following needs to be clarified:-

Detailed technical note on manufacturing process including the relevant flow sheet
Difference between the import and export product.
Size and specification including grade, composition, range, thickness etc of the items
proposed for import.
Detailed calculation as to how the quantity of raw material proposed for import has been
arrived at, including the net weight of components to be manufactured out of these
imported materials, wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawing

This issues with the approval of Director (ME) for taking view by NC.

稗

(1〔〔
`ilレ

AD(ME)

Shri P.sahu,FTDO.DGFT UdvOg Bhawan New Dclhi
O/o Thc DC(MSME)UO notC n0 30(183)/15-ME datcd o2.12.15ν

ィレ9/
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1210112016- Case No. 28/8/81(M/s Baroda Equipment and Vessels Pvt.
Limited) (Advance Authorization No. 3410041222 d,ated 12.05.2015)

Advance Authorisation may be ratified as under:

Net Empty weight of export products may be specified as 280 MT.
Quantities of import items at Sl. No. 1 to 5, 10 & 12 to 16 may be allowed on net
to net basis with accountability clause. Quantity of import item at Sl. No. 16 may
accordingly be reduced as 40 Sets.

Import items from Sl. No 6 to 9 may be deleted as requested by the firm.
Word "Relevant" may be prefixed with the description of import item at Sl. No.
11 and its quantity may be allowed as 1.02 Mtr./mtr. content in export items.

Norms committee may take a view

１

２

３

４

Norms Committee II
DIPP No.l2l2l20l6-Tswl43 dated 12 l0l12016

(S.K.Jain)
Development Officer

.-'qq -



Govt of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

30(r36y1s-ME

Subject: AA no 0310796526 dated 09.06.15 in respect of M/s Anglo Steel Pvt. Ltd.

Norms may be fixed as follows:-

o Per unit weight of 133/8" coupling may be specified as 34.95 kg.
o Per unit weight of 95/8" LTC coupling may be specified as 28 kg.
o Relevant size of import may be allowed as 199 MT inclusive of 23%o wastage

after affecting I 13 rd recovery for scrap.

This issues with the approvalof Director (ME)

多

″

(K.S.Sodhi)
AD(ME)

Shri P.Sahu、 FTDO.DGFT UdvOg Bhawan New Delhi
O/o The DC(MSME)ID note no 30(136)/15¨ ME dttcd 12.01。 16

〆 街g/
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Govt oflndia

Ministry of Micro Small&Medium Enterprises

Offlcc ofthc Dcvelopment Commissioner

MechanicalI)ivision

30(137)/15-ME

SutteCt AA no 0310796525 datcd 09.06.15 in respect of M/s Anglo Stccl Pvt.Ltd.

NollllS may be flxed as follows:―

●  Per unit weight of 133/8"coupling inay bc specifled as 34.95 kg.

●  Per unit weight of95/8"LTC coupling lnay be specifled as 28 kg.

●  Relevant size of import may be aHowed as 199 MT inclusive of 230/O wastagc

aftcr affecting 1/3 rd recovery for scrap.

This issues with thc approval ofDircctor(ME)

●塁ゾ「.
(K.S.Sodhi)
AD(ME)

Shri P.Sahu,FTDO,DGFT Udvo2 Bhawan Ncw Delhi

O/o The DC(MSME)ID note no 30(137)/15-ME datcd 12.01.16

/Qわ
/
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Govt of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

30(l38yls-ME

Subject: AA no 0310796527 dated 09.06.15 in respect of M/s Anglo Steel Pvt. Ltd.

Norms may be fixed as follows:-

o Per unit weight of 13-3/8" coupling may be specified as 34.95 kg.
o Per unit weight of 9-518" LTC coupling may be specified as 28 kg.
o Relevant size of import may be allowed as 199 MT inclusive of 23Yo wastage

after affecting l/3 rd recovery for scrap.

This issues with the approval of Director (ME)

d,$P-
(K.s. iodhi)
AD (ME)

Shri P.sahun FTDO、 DGFT UdvOg Bhawan New Delhi
O/o The DC(MSME)ID notc n0 30(138)/15-ME datcd

/11/



ヘ

E2

-

tz. ot- /6.

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l2t0ll20l6- Case No. 4415/81 (M/s Mittal Appliances Limited) (Advance

Authorization No. 5610004629 dated 16.06.2015)

Advance Authorisation may be ratified as under on repeat basis:

l. Quantities of import items at Sl. No. 1,2 & 3 may be allowed as applied for i.e.

207.92 MT, 13.56 MT & 4.52 MT respectively as 1.13 Kgs./kg. content in the

export products.

Norms committee may take a view

r'*fi-,,
(S.K.Jain)

Development Officer

lr<

Norms Committee II
DIPP No. 1 2 l2l20l6-TSW 152 dated 12 l0l12016

/'qg'
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1210112016- Case No. 1/14l81(M/s Diamond Engineering (Chennai) Pvt.
Limited) (Advance Authorization No. 0410160813 dated 16.07.2015)

Advance Authorisation may be ratified as under:

1. Word "Relevant" may be prefixed with the descriptions of import items at Sl. No.
I to 45.

2. Quantities of import items at Sl. No. I to 37 may be allowed on net to net basis
with accountability clause as claimed by the firm.

3. Quantities of import items at Sl. No. 38 to 45 may be allowed as 1.02 Kgs./Kg.
content in export items.

Norms committee may take a view

4-G-,,t
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No.l2l2l20l6-TSW55 dated 12 l0ll20t6
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Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSW(B) Section

SutteCt:ApplicatiOn Of M/s TOShiba Transmission

Pvt. Ltd fOr ratiflcation Of nOrm Of

03082015.

&Distribution systems lll

AA No  o91o062433 Dated

Reference: DGm UO No. 01/81/50 l2TSlAMl6lDF;S_I\l24Z Dated 26. 10.2015.

Reference above application, the firm may be requested to furnishworking out calcuration as per sr. No. 1 1 of SDL foi input ..qri."-".ri for eactrrating of export product separately. r --- - -1--' v^'3--^" *' "")1"

" lu,
,l _<6G,,_

(Gajraj Singh;' /'"
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DO,DES―II,DGFF.
DHIuo No 3(195)/2015/TSw(B)/

Sr Development offlcer
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1210112016- Case No. 2/14l81(M/s Diamond Engineering (Chennai) Pvt.
Limited) (Advance Authorization No. 0410160895 dated 10.08.2015)

Advance Authorisation may be ratified as under:

1. Word "Relevant" may be prefixed with the descriptions of import items at Sl. No.
Ito8.

2. Quantities of import items at Sl. No. I & 2 may be allowed as 1.05 Kgs./Kg.
content in export items.

3. Quantities of import items at Sl. No. 3 to 8 may be allowed as 1.02 Kgs./Kg.
content in export items.

4. Import items at Sl. No. 9 may be allowed on net to net with accountability clause

Norms committee may take a view
lι

(S.K.Jain)
Development Officer

Norms Committee Ⅱ
E)IPP No.12/2/2016-TSW/59 dated  12/01/2016
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1210112016- Case No. 13/17181 (l\Us KEI Industries Ltd.) (Advance
Authorization No. 05f0395590 dated 11.09.2015)

Advance Authorisation may be ratified as under:

1. Net weight of export products may be specified as under:

sl.
No.

Net Export
Weight
(Kes./Km)

sl.
No.

Net Export
Weight
(Kes./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kss./Km)

1 1476.5 0 1646.7 19 62.3 28 1110.6
う
ん 1476.5 l 2013 20 ９０

０
０
０ 29 1297.1

J 1701 1 つ
４ 3238.1

つ
ん

６●
フ
０
０ 30 2516.2

4 3861.1 3 5797.8 22 00.5
つ
つ 3474.3

5 950.8 4 119.4 つ
Ｄ
う
乙 21.4 32 532.2

6 1410.1 5 139.8 24 ５‘
υ
′
■

つ
′
●
コ 623.2

7 4453.1 6 172.7 つ
４ 75.8 34 601.8

０
０ 17204.9 7 195.8 26 215.2 ξ

υ 2092.9

9 8569.8 8 231.6 27 421.8 36 9745.8

Quantities of import item at Sl. No I viz. Copper Wire Rod/CC Rod(EC Grade)/ Copper
Cathode (99.99% purity) (Electrolytic grade ) may be allowed as under:
For Export products mentioned at Sl. No. 1 to 4, 15 to 18, 2l to 24,28, as per
Engineering Table 4.
For Export product mentioned at Sl. No.5, as 1.01 Kgs./kg content in the Export
product.
For Export products mentioned at sl. No. 6,7,10 to 12,25 to 27,29,32 to 35 as per
Engineering Table 5.

For Export products mentioned at Sl. No. 8, 9, 13 as 5013.7 Kgs./Km,
3479.2 Kgs./Km, 3493.3 Kgs./Km respectively, taking clue from Engineering Table 5.
For Export products mentioned at Sl. No. 14,19,20 as 18.2 Kgs./Km, 18.2 Kgs./Km,
27.3 KgsA{m respectively , taking clue from Engineering Table 5.
For Export products mentioned at Sl. No. 30, 31, 36 as 1294.4 Kgs./Km,
1756.7 Kgs./Km, 4448.2 Kgs./I(m respectively, taking clue from Engineering Table 5.

Quantities of import item at Sl. No 2 viz. Relevant XLPE Compound may be allowed as
1.05 Kgs.lkg content in the export products at Sl. No. 1 to 13 &, 27 to 36.

Quantities of import item at Sl. No. 3 i.e. PVC Resin may be allowed as 1.05 Kgs./kg
content in the export products at Sl. No. 6 to 36.
Quantity of import item at Sl. No. 4 i.e. Galvanised Steel Wire/G.I. Wire may be allowed
as 1.01 kgs/kg content in the Export products at Sl. No. I to 8 , l0 to 13 &27 to 36 as
claimed by the firm.

2.

ａ＞

　

り

ｃ＞

の

ｃ＞

０

3.

4.

5.
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Quantities of import item at Sl. No 5 viz. Glass Mica Tape may be allowed as

1.02 kgs./kg content in the Export products at Sl. No. I to 5.

Quantity of import item at Sl. No. 6 i.e. Semi Conducting Tape/Water Blocking
Tape(Cable grade) may be allowed as 1.02 Sq.Meters/ Sq. Meters content in the Export
products at Sl. No. 8 & 9.

Quantity of import item at Sl. No. 7 i.e. Wooden Drum may be allowed as per packing

policy.

Norms committee may take a view
′ 需 、 l`

(S.K.Jain)
Development Offlcer

Norms CoIIImittee II

E)IPP No.12/2/2016-TSW/65 dated  12/01/2016

ィ53/
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1210112016- Case No. 5/17181 (M/s Mandeep Cable Pvt. Limited)
(Advance Authorization No. 0510395660 dated 17.09.2015)

Advance Authorisation may be ratified as under on repeat basis as per their
Advance Authorization No. 0510391808 dated 29.10.2014 ratified in NC meeting No.
03/81 dated 19.05.2015:

(i) "30 V, HDPE Insulated, MPPO Jacketted" may suffixed with description of
export item.

(ii) Net Weight of export items may be specified as 19869 Kgs.
(iii) Quantity of import item at Sl. No. I may be allowed as 3026 Kgs. as

1.01 kgs./Kg. content in the export item.
(iv) Quantity of import item at S1. No. 2 may be allowed as s 1.02 Kgs./kg. content

in the export item as claimed by the firm.
(v) Quantity of import item at Sl. No. 3 may be allowed as 3100 Kgs. as

1.05 kgs./Kg. content in the export item.
(vi) Quantity of import item at Sl. No. 4may be allowed as applied for i.e. 330 Kgs.

on net to net basis.

Norms committee may take a view

-fi.',,,.
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No.l2l2l20l6-TSW166 dated 12 10112016
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

SutteCt:Application of M/s Kotsons Pvt.Ltd for ratiflcation of norm of AA No

0610038228 Dated 22 09 2015

Reference:DG「rUO No.01/81/50/326/AM16/DES I1/261 Dated 24 11 2015

Reference above application it is observed that there are existing SIONs at
S1. No. C-334 up-to 100 KVA rating Distribution Transformer Copper Wound 3-

3-Phase. O/o DGFT is therefore advised to rati$r the norm as per existing
mentioned above.

This issue with the approval of IA(KKT).

(cajraj Singh)
Sr. Development Officer

「

DO,DES II,DGFF.
DHIUO No 3(214)/2015/TSW(B)

／
○

ィダ〆

datcd 18 12 2015

s●い。



・
一
　
　
　
　
」
　
　
　
　
　
　
，
　
　
，

^



脅

傷 ″″
Ministry of Hcaゃγ lndustrics&Public Enterprises
Departmcnt Of Hcavy lndustry

TSWfB)Section

subject: Application of M/s Toshiba Transmission & Distribution Systems India
Pvt. Ltd.

24.092015.

Referencc:DG「FU0

Sr.
Ⅲ DO,DES―II.DG「F
DHI Uo No.3(212)/2015/TSW(B)/   dated 22.12.2015.

fOr ratiicatiOn Of nolll1 0f AA No o字 oo62658 Dated

No.01/81/50/333/AM 16/DES― I1/262 Datcd 24.112015.

折
｀

Reference above application it is observed that the firm has proposed to
import various raw material and components required for the manuflcture of 3-Phase Aluminium wound rransformers ranging from 300 KVA to tooo xveratings. It is further observed that there are existing sloNs at sr. t{o. C-sz+ ac-335 covering all ratings of export products covered in the subject
authorization.

／／／侮】グ『̈

１

２

In view of the above the proposal may be recommended as under:

9l9I 9-324 may be applied for export product no. 1 & 2.
SION C-335 may be applied for export product form Sl. No. 3 to 9.

This issue vvith the apprOva1 0fIA(KKT)
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1210112016 -Case No. 470-AlR (M/s Larsen & Toubro Limited)
(Advance Authorization No. 03 I 051 6404 dated 21.04.2009)

Norms may be modified as under:

1. Net weight of export items at Sl. No. I &2 may be modified as 3806 Kgs.
& 12090 Kgs. respectively

2. Import item at Sl. No 2 may be deleted.
3. Quantity of import item at Sl. No. 3 may be allowed as 177217 Nos.

(612.5 Kgs.) on net to net basis with accountability clause.

Norms committee may take a view

Norms Committee II
DIPP No.12/2/2016-TSW/470-A/R dated 12/01/2016

1≧i轟i簾:計
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(S.K.Jain)
Development Officer

II酵∬し1郷 =∴

/ダγ
/



賀 みツル
/2‐´ノ,ノι多

⌒

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1210112016 -Case No. 477-AlR ( M/s. Electro Copper & Alloys Mfg.
Co. ) (Advance Authorization No. 0210163840 dated 12.08.2011)

Advance Authorisation may be ratified as under:

Net content of "Electrolytic Copper" in export items at Sl. No. I to
4 may be specified as 47.493 MT .

Quantity of import item may be allowed as under:
(i) As 1.02 Kgs./Kg. content in export item at Sl. No.l taking clue

from SION C-1189.
(ii) As 1.02 Kgs./Kg. content in export item at Sl. No. 2.
(iii) As 1.05 Kgs./Kg. content in export items at Sl. No.3 & 4

taking clue from SION C-I890.

Norms committee may take a view

(S.K.Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/2/2016-TSW/477-A/R dated 12/01/2016
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Ministry of Heavy Industries & public Enterprises
Department of Heary Industry

TSW(B) Section

Subject: Request of M/ s Toshiba JSW power Systems pvt. Ltd. for
modilication/amendment of norm of AA No. 041o145237 Dated
17.O4.2013.

Reference: DG「F ID Note No 01/81/50/60/AM14/DES― I1/243 Dated
20.102015.

_ Reference subject application for modification/amendment of norm the
!11 3a:1 te requested to furnish working out carcuiation as per sr. No. r r orsDL justifuing the higher wastage claimed for arl inputs need to be reconsideredInHng宙 th Mw randngご cxp。■produd‐ dヽsO r譜

譜よi》 :=βeprOpcr descriptiOn ofilnported material rathcr than“ End Pl(

This issue with the approval of IA(KKT).

ダ ′'三キ気
(Gara Singh)

〆

レ.′ 3

Sr Development Officer
日 DO,DEs II,DG「F.
DHIUo No 3(35)/2013/TSW(B)/ 16122015.dated
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l2t0lt20l6 -Case No. 481-A/R (M/s Polycab Wires Pvt. Limited)
(Annual Advance Authorization No. 0310599686 dated 01.11.2010)

Advance Authorisation may be ratified as under:

1. Description, sizes, quantities and net weight of export products under the Annual

Advance Authorization may be specified as per enclosed Annexure.

Z. Quantity of import item at Sl.No.l i.e. Copper Wire Rod/cathode may be allowed as

t .O t fgs./fg. content in the Export products at Sl. No. 1 to 5 & 7 to 17 . Total quantity of
this item may, however, be restricted to 159.648 MT.

3. Quantity of import item at Sl.No.2 i.e. Aluminium Ingot/Rod may be allowed as

1.01 Kgs./Kg. content in the Export product at Sl. No. 6. Total quantity of this item may,

however, be restricted to 12.047 MT.
4. Quantity of import item at Sl.No.3 i.e. LDPE Compound( Crosslinkable) may be allowed

u. t.0S-kgr/kg content in the Export products at Sl. No.l to 8, 10 to 14,76 & lT.Total
quantity of this item may, however, be restrictedto 34.752MT.

5. Quantity of import item at Sl.No.4 i.e. Semi Conducting Compound may be allowed as

1.05 kgs/kg content in the Export product at Sl. No. 5 & 6. Total quantity of this item may,

however, be restricted to 6.06 MT.
6. Quantity of import item at Sl.No.5 i.e. Copper Tape may be allowed as 1.01 Kgs./Kg.

content in the Export product at Sl. No. 5 &,6. Total quantity of this item may, however, be

restricted to 10.008 MT.
7. Quantity of import item at Sl.No.6 i.e. COGEGUM Compound may be allowed as

1.05 kgs./kg content in the Export products at Sl. No. 3 to 8, 11,12, 14,16 & lT.Total
quantity of this item may, however, be restricted to 95.745 MT.

8. Quantity of import item at Sl.No. 7 i.e. Glass Mica Tape may be allowed as 1.02 Kgs.lkg.
content in the Export products at S1. No. 7 & 8

9. Quantity of import item at Sl. No.8 i.e. Galvanised Steel Wire/Steel Armouring wire
may be allowed as 1.02 kgs/kg content in the Export products at Sl. No. 1,3,5,7, 70,11,
13,14,16 & 17. Total quantity of this item may, however, be restricted to 135.134 MT.

10. Quantity of import item at Sl.No. 9 i.e. Lead Ingots may be allowed as 1.01 kgs/kg content
in the Export products at Sl. No. 13,14 & 16. Total quantity of this item may, however, be
restrictedto 3.204 .}dT.

11. Quantity of import item at Sl .No.lO i.e. PVC Resin may be allowed as 1.05 Kgs./Kg.
contentintheexportproductsat S.No. 1,2,10,13, 15, 16&17. Totalquantityofthisitem
may, however, be restricted to 4.091 MT.

12. Quantity of import item at Sl.No. 11 i.e. PVC Plasticizer may
Kgs./Kg. content in the export products at Sl. No. 1,2,10,13, 15,
of this item may, however, be restricted to 2.228 MT.

Norms committee may take a view

be allowed as 1.05

16 & 17. Total quantity

Development Officer
Norms Committee Ⅱ
DIPP No.12/2/2016-TSW/481¨A/R dated  12/01/2016
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Government of India
Ministry of Steel
TechnicalWing

SubieCt: MOdlfication ln the descrlption of ltem of export in Advance Authorizatlons

No 0710069470 dated 19.01.2010 and 0710070925 dated 13.04.2010-All′ s Minox

Metals Private Lirnited,Bangalore.

DGFT may refer to their NC meeting No 20181 dated 12.01.2016 wherein the

ratification of above mentioned Advance Authorizations (AAs) were came for

discussion. The NC decided that the applicant may be asked to furnish the detail of

items of import and export so far in the following table against the above mentioned

AAs and also copy of the relevant documents:

lmport

Export

Party
Name

Country
name

Ⅳ

Ｂｉ‐‐

Ｏｆ

Ｅｎ

Ｎ。

Ｂ‐

Ｏｆ

entry
date

Name
of
item

Grade Width    &
Thickness

Ｎｅｔ

Ｑｔｙ

Ｃ

Ｏ

Ｌｉ

Ｎ

Lic
date

Export
Sales

Country
name

Export
lnvoice
No

Export
:nvolce

date

Name
of
item

grade Width  &
Thickness

Net
Qty

Ｃ

Ｏ

Ｌｉ

Ｎ ｅ

・Ю

ａｔ

Ｌ

ｄ

6
Deputy lndustrial Adviser

ス 面円 訥 Щ Щ  ttШ 則 珈 鴫 隆 W ttm

Ministry of Steel U.O.No. 2(22)12015-TD dated 16.11.2015
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Government of lndia

Ministry of Steel
Technical Division

Subject: Ratification of norms in terms of Para 4.7 of HBP (VolJ) of Advance
Authorization No 1110028050 dated 15.07.20'14 - M/s National Steel & Agro
lndustries Limited; lndore.

DGFT may refer to the UO Note No 01/81/50/310/AM-15-DES-ll/61 dated
24.11.2015 whereby the request of M/s National Steel & Agro lndustries Limited;
lndore has been forwarded to Ministry of Steel for ratification of the above
mentioned Advance Authorizations.

It may be noted that the export product is covered under SION C 473 of
Handbook of Procedures Vol-ll. The quantity of Zinc has been calculated as per
Engineering Table No 2. The quantity of Hot Rolled Alloy Steel Sheets/strips/wide
coils of relevant grade has been allowed based on content basis as per SION C473.
The quantity of items of import to be allowed under the aforesaid Ms has been
calculated for per tonne of export product in the Excel sheets enclosed herewith for
further necessary action.

(S. K. Bhatnagar)
Deputy lndustrial Adviser

Telefax: 011-23062490

′1掛

パ IIIiTDODG吼 Ш yOg Bh釧鴫 鴎 w田 肛
M nistry of steel U O No 2(9)/2014-nハ ノー∨o「 l dated 06 01 2014
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Si.No Advanced
Authorisatio
n No. & Date

Description of ltem of Export Quanlty
of ExpOrt

MT

Thickness

(MM)

Zinc
Coating in
(gms/m2)

Quantity of lnput per ton of export product

Zinc (Kg) Hot Ro‖ ed
Ailoy Steei

Sheets′

Strips′ Wide
Coils of

relevent

grade(Kg)

Roiling

MIll Rolis

(Kg)

Ro‖ ing

O‖ (K9)

Steei

Strapping

(Kg)

1110028050
dated

15.072014

Cold rolled Galvanized (Plan/corrugated) Alloy
Steel Sheetsof relevent grade having thickness
0.14 to 0.23 mm and zinc coating 80 -120
gms/m2'

3657.914

1493554 014 80 744 1,0348 う
‘ 035 200

433062 0.14 90 959 1,0108 125 035 200

1082220 015 120 1095 9955 125 035 2.00

387582 020 120 819 1,0264 1 25 035 2.00

11306 023 90 581 1.053.0 125 035 2.00

250190 0.23 120 712 1,038.5 1 25 0.35 200
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1210112016 -Case No. 488-A/R (M/s Manaksia Limited) (Advance
Authorization No. 0210204981 dated 15.09.2014)

Advance Authorisation may be ratified as under:

l. Export item to contain 665.21MT of Aluminium coils/Sheets.
2. Words "of relevant thickness" may be suffixed with the description of import

item and its quantity may be allowed as applied for i.e. 522.5 MT, being less than
the net content of item in the export product.

Norms committee may take a view

./Fv'

(S.K.Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/2/2016-TSW/488-A/R dated  12/01/2016
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Development Ofrlcer

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1210112016 -Case No. 491-AlR ( M/s Mayfair International ) (Advance
Authorization No. 0310792255 dated 22.12.2014)

Firm may be asked to submit the following details:

l. Details of item o'R-Tray" proposed to be included in the export products with
drawing(s) thereof.

2. Justification for 7.5 oh wastage ( especially keeping in view that earlier 1 0Z wastage
was claimed for manufacture of Plates and covers from Stainless Steel Circles) for
the manufacture of R-Trays and Plates with wastages claimed at each stage of
manufacturing with complete justification and supported by documentary
evidence/drawings etc,

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/2/2016-TSW/491‐A/R dated 12/01/2016
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Government of lndia
Ministry of Steel
TechnicalWing

Ratification of norms of Advance Authorization (AA) No 0310792002 dated 15.12.2014
in terms of para 4.7 of HBP-Vol - M/s Phoenix Foils Private Limited, Mumbai.

DGFT may refer to UO Note No 2(2)12015-TW dated 22.05.2015 whereby the quantity of
item of import and export at Sl No. 3 of the above mentioned AA was ratified and the
quantity of item of import and export at Sl No 1 & 2 could not be ratified due to lack of
papers. Ministry of Steel has received the requisite papers for ratifying the description and
quantity of item of import and export at Sl No 1 & 2 and the following recommendation of the
Ministry of Steel are as under:

―
・
０

Ｓ

Ｎ

AA No and date Item of
export

Quantity Item of
import

Quanlty

0310792002
15.12.2014

dated Cold  Rolled
Stainless steel

Strips in coils

of    relevant
grade     of
丁hickness O.1
MM to O.18
MM   having
width 40 MM
to 240 MM
Grade
304/304L

80749.60
Kgs

Cold Rolled
Stainless

steei co‖s of
relevant

grade     of
Thickness
more   than
0 20    MM
having width
more   than
250   MM
Grade
304/304L

83,17208

Cold  Rolled
Stainless steel

Strips in coils

of    relevant
grade     of
丁hickness

0 10  MM to
O.18   MM
having  width
50 MM to 305
MM  Grade
316L

70378.40
Kgs

Cold Rolled
Stainless
steel coils of
relevant
grade of
Thickness
more than
0.20 MM
having width
310 MM
Grade 304L

72489752
Kgs

The quantity has been calculated allowinq thereby 3% net of wastage towards cold rolling of
imported coils followed by slitting to gei the desired thickness and width. The import of

ご鰤
Deputy lndust‖ al Adviser

ShrI P.Sahu,F‐「DO,DGFT, Bhawan, New Delhi.
Ministry of steel U.O.
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Ministry of Heary Industries & public Enterprises

Department of Heavy Industry
TSW(B) Section

Subject: Application of M/s shree Ji powerlines for ratification of norm of AA
No. 0310746451 Dated 22.08.2013.

Reference: DGrr uo No. 01/81/5o l42glAMt4lDES-rrl266 Dated 26. 11.2015.

o/o DGFT may refer to firm's reply dated o2.o2.2ors forwarded to this
office under above reference. It is stated that the firm was requested to furnish
certain information vide this office Uo of even no. dated 2g.02.2014 (copy
enclosed). It is observed from the reply that neither of the information called for
has been furnished. This office is therefore not in a position to support qheproposal. " I

l
This issue with the approval of IA (KKT). ll

".. 
L\

U -';1" 1 z't f
(Gajraj Singh)

Sr. Development Officer
Enclosure: As above

PTDO. DES-II. DGF-T.
DHI Uo No. s(12)/2014lTsw(B)/ dated 22.12.2Ot5.
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Ministry of Heary Industries & pubiic Enterprises
Department of Heavy Industry

TSWLB) Section

Subject : Application of Mls Shree Ji Poweriines for ratification of norm of AA No.
O3LO7 4645 1 dated 22.O8.2O tS.

Reference : DGFT UO No.O | 181 l50 I 429 IAM I4/DES-II/ 133 dated tg.o2.2ot4.

Reference above, the application of the firm has been examine and it is
observed that certain essential information has not been furnished along with the
application. The firm may therefore be advice to furnish foilowing information:

1. Quantity of export product in numbers may also be indicated.
2. Information as per Sl. No. 3 & 11 of SDL.
3. Quantity of import item no. 3 in nos. may also be given.

pr r み′ィとッ≒

DHI Uo No.3(12)/2014/TSw(B)/

(Gttrtt Singh)
Sr.Development ottcer

2.2014.

臨

dated 2
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2 ffi-,,.3
(S.K Jain)

Development Officer

Norms Committee II
DIPP No.12l2l20l6-TSW495-AlR dated 12 10112016

*rM
f-&Z,,"]''"; '' . ;i'i:rao'ffi;'fir

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1210112016 -Case No. 495-A/R (M/s Bharat Heavy Electricals Limited)
(Advance Authorization No. 0710107135 dated 05.12.2014)

Advance Authorisation may be ratified as under:

1. Net weight of export item may be specified as 2180 MT.
2. Import item at Sl. No. I may be allowed on net to net with accountability

clause.
3. Quantity of import item at Sl. No. 2 may be allowed as applied for i.e. 160 MT,

being less than the net content of this item in the export product.

Norms committee may take a view

{ g9'
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1210112016 -Case No. 497-AlR (M/s Raychem
(Annual Advance Authorization No. 0310622958 dated 23.03.2011)

Norms may be fixed as under:

1. Description and weight of export item may be specified as under:

Description of export
product

Qty Weight
(per unit)
(In Kgs)

Surge Arrester Indoor l No. 665 Grns.

List of import items may be specified as per enclosed annexure.

Quantities of import items may be allowed as under:

(i)

(ii)

(iii)

RPG Pvt. Limited)

２

３

Import items at Sl. No. 1 ,3 to 6, 11to 17,19,20 &22to24 of the listmaybe
allowed on net to net basis with accountability clause.
Import items at Sl. No. 2,7 to l0 & 2l put together may be allowed lupto 2 oh of
FOB value of exports.
Import item at Sl. No. 18 may be allowed as 1.20 Kgs./Kg. content in export
item.

Norms committee may take a view

″

‐ … ι′
ι

Norllls Committee Ⅱ

DIPP No.12/2/2016-TSW/497-A/R dated 12/01/2016

n.o.toprr,Sr,rtlf,::]

rqf ,M
't'1I,,i,;'.'r,;=;'-,,,. :::')I**;,*ii;litlr'r'"'
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:li:s!ei!rlf!s-s for manufacture of One Uhit of Product

r′
‐́
1

∴しごセ

Sr No Required Imported Items Quanuty
requ!red per

unit oF ExpOrt

Product

Purpose of
Requirement *

Wastage
Claimed

(o/o) on nel
content

Basis

Recoverable Wastage/by product

Name Technical

Charactensucs
rrc(Hs)
Code

Quantity

(In Kgs)

Value(Rs)

1 ZN0 31ocks
3kV′ Nom Height:
22■ 0 44mm′
Diameter:

35334090 4 Nos Components 00/O

RFSIN Coating comp<

Polvbutadine familv
product. Rsisits
cracking when
subi$t to themal
cvcle. Before

applving mixed
with Xvlene

3908909C 19 2 Grams 200/O

reIIerFeder(Washer)

Outer Diameter:

40+0-0 25mm
inner Dia:204
+0 21mm′
Thickness:1+o o3‐

73209090 2 Nos Components 0% NlL

Aluminium End
Fittings

Material:ALMGSll
F3032315,
D ameter:

444+0_ 2mm′
Heigth:

76090000 2 Nos Components 0% NIL NIL

Spacer Cup (Washer)

Diameter:

4166■ 0 05mm′
Th ckness:1 83mm
Material:AL 99 5 F8

76161000 2 Nos. :omponents 0% NIL

Heat Sink

4075■ 0 15mm′
Thickness:

14■ 01mm′
Material:

A‖ uminium or 6063-
T6

8485900C l Nos 3omponents 00/o

Polyband (lnsulation
Tape)

Thickness1 0 025
39191000 3 Grams. law Materials 20%

Nylonband (
Insulation Tape)

Thickness:0025
39191000 2 Grams. law Materials 20%

Preper9 916G(日bre
Glass Fabric)

Epoxy resin tape )102 Mtrs MateHals 120/O NIL

H DA― Tape― M34(
Fb「 e G ass Fabric)

Polymeric tape,
width:0.25mm 39191000 2 Mtrs law Mate.ials 12%

Metric Full Nuvhex
head screw (Nut)

Material: A2
Stainless Steel,
Diameter of Thread:
M 12, Thickness
max: 10 mm

73182200 3 Nos OO/0 NIL

Spring Washer (
Washer)

M12′ Inside Max

Da:12 6mm′
Outs de Max Dia:

21mm
Thickness:

25■ 0 15mm′
Width:235‐

73209090 3 Nos lomponents 0%

_ -...-1a1.

NII],.

i{r'.'r'r'

Flat Washer (Washer

M12′ Inside Max

Da:13 4mm′
Outside Max Dia:

24mm′ Thickness:

76161000 2 Nos 0%

H OA - Spacer-Hex
Cap matric (Washer)

28.5mm, Inner
Diameter:12.7mm,
Thickness:1.95mm
Material: Stainless
Stel, Blank 1.4301

73182200 2 Nos. Components 0%

Material:A2

Stainless Steel′

Threade: M12x
175,Length:75

73181900 l Nos _011lP 0% 證rR LYCЦ[MF

BBrT tube(Heat
Sh● nk Tube)

Descriptloo:BBrr―

100/40-A/U‐ 4-

MS03フ

EVA polymettc tube

39173290 l Mtr Somponents OO/O NILAutl

HVOT tube(Heat
Shrink Tube)

Description:HvoT―
32/10-A/U‐ 4‐ MS03フ

EVA p。 lymenc tube
39173210 )35 Mtrs Jomponents 0% NIL

RTV
Description:H DA―

RTV 5818 GE S‖ icon
32141000 5 Grams iaw Materials 20%

//

〆
'ダ

イ



・
　

＾
嘔



，

・９
Cap(Stainless Steel

Cap)

Embossed, Outer
Diameter:
54.6+0.1mm, Inner
Diameter:
12+0.1mm,

73182200 l Nos lomponents ,0/O

Heat shrink

Tube(ZCSM,MWJS)

Min1 25, Height

free Recovered

Max:10,Width FreX
Recovered Max:

39173290 l Nos :omponents )% NIL

1
Mastic TYPE 466

Mastic Strip)
(

Length:

1200■ 0 50mm′
Width:

079■0 12mm
Thickness:

0040■ 0 01lmm′
Matenal:Type 466
2M15364-

40051000 3 Nos. lonsumable 10/0 NlL

Line Lead(Cable Lug
Copper/cable Lu9
Alum nium)

Length:238mm,
Threade Type: 1",l12,

Material: Ecu- F20

85369090 l Nos Somponents 00/●

Aluminium Rod
Dia′ 8mm′
Aluminium rod`

76042920 l No lomponents 0070 Ч:L

Cable cut length Copper wire′ 85444910 :omponents 0%
ЧIL

sバい
°
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(S.K.Jain)

Development Officer

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1210112016 -Case No. 500-A/R (M/s Jalan Wires Pvt. Ltd)(Advance
Authorization No. 0310791013 dated 13.11.2014)

Status quo may be maintained and firm may be informed as under:

As intimated by the firm vide their letter dated 04.03.2015, export item namely,
Enameled Aluminium Wire, contains 93 % Aluminum by weight i.e. 39060 Kgs. and
balance 7 oh is the weight of Enameling/varnishing materials
Quantity of import item at Sl. No. 1 (Aluminium Rod 9.5 mm) has been allowed as
39451 Kgs. as l.0l Kgs./Kg. of Aluminium content in the export product taking clue
from SION C-l.

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/2/2016-TSW/500-A/R datcd 12/01/2016
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